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DISCUSSION ON THE TEXTILE
POLICY OF THE GOVERNMENT OF
INDIA

SHRI KHURSHED ALAM KHAN
(Delhi): Mr. Vice-Chairman, Sir, I
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beg to raise a discussion on the textile

-policy of the Government laid on the
Table of the Rajya Sabha on the Tth
August, 1978. As the House is aware,
the policy statement on the face of
it makes a really impressive reading.
But if examined carefully, in the ulti-
mate analysis the net result is that it
hag benefited the private sector im-
mersely and, most probably, that was
intendeqd to.

Sir, cotton textile is one of the big-
gest industries of our country and
most probably that was the reason
that the Department of Textile was
created on 18-3-76 to focus attention
on the development of the textile
indtrsy which is vital in the national
‘economy,

Sir, the protection provided to this
industry and the Swadeshi movement
is responsible for its tremendous pro-
gress during the last 30—40 years.
Some idea about the industry can be
had from the fact that there are 702
textile mills, 414 spinning mills and
290 composite mills. Apart from this
in the public sector also there are 105
textile mills which were taken over
by the Government for management
in 1975. These mills were taken over
by the Government as sick mills but
they were already on their way to re-
covery and were doing fairly well
before, they again started falling ill
during the last 15 months. It is

~. rather unfortunate that whatever they

had gained during this period they
have graduaily started losing again.
The number of sick or losing mills is
still increesing while the Governraent
has made it known to everybody that
they are not going to take over any

more sick mills. That means the
green signal has been given to the
private sz2ctor that they can run
their old mills to destruction, and

then, in order to provide employment
to the workers, all those mills will
have to be taken over by the Gov=-
srnment under their management.
I want to ask this Government: Why
can't they run, why can’t they take

over, some of the profitable mills
which are doing well even now,
where the intentions of the mill-
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owners or the mill management are
not very good? Therefore, let us have
a bag of sick and healthy mills so
that we can produce some better re-
sults. But it seems the Government
is not prepared to do this in the in-
terests of the private sector. The rea-
song are very obvious.

Mismanagement is the main factor
for these mills falling sick and this
management is normally family ma-
nagement because they do not want
professional management, And family

management normally runs these
mills to destruction.
"No doubt, the Government’s new

textile policy is an attempt to strike
a balance between the conflicting in-
teresty of the industry, the poor con-
sumer and the public Exchequer.
However, in this exercise, intentional-

ly, or wunintentionally as I said
earlier a very substantial con-
cession has heen given to the

private sector and they will not be
producing the chean cloth which they
were cxpected to do in the past. I
would also like to know from the
hon. Minister whether he has made
any study, or checked up, as to which
were the private sector milly which
have failed in the past to produce the
quota that was allotted to them, and
if they have fziled to produce their
gquota, what action has been taken
and what penalty has been imposed.
Under the new textile policy, the
quantum of mill-made dgheap cloth
would be limited to 4,000 square
metres annually, I am surprised that
no consideration has been shown to
the actual requirement and I do not
know on what basis this quantum of
4000 square metres was arrived at,
who advised this and on whose esti-
mate this decision wag taken. The
population of the country is increasing
every year, yet we are maintaining
the status quo in respect of this
cheap cloth which is meant for the
poorer sections of the society. Besides,
the main burden of providing it will
be on the National Textile Corpora-
tion which, as I said, is already in
bad shape in respect of its 105 mills.
Now should we not realise that the
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National {Jextile Corporation would
be further burdened with this addi-
tional liability when already they
were not doing, well? I suppose this
is being done in order to provide re-
lief to the private sector.

It is hoped that the average price
of controlled cloth will continue to
be Rs. 2/- per metre as at present,
but the subsidy of about Rs, 1.35 per
metre will not be borne by the or-
ganised mills or the Government. The
Government seems to be anxious not
only to allow the mills to obtain the
cost of production but also a return
on the capital invested. Now the price
mark-up leaves a fairly good margin
for them. The Government will pay
the difference in the cost of produc-
tion and selling price and will re-
coup the loss by imposing a new levy
on more expensive varieties of cloth
produced. It meang that the people
-who do not use the cheaper cloth
which is meant for the poorer sections
will have to pay extra and this extra
money will go into the pockets of the
private mill-owners. This is robbing,
Paul to pay Peter, I should say, The
controlled variety of cloth is hardly
10 per cent of the total production of
cloth in our country. The middle class
and the white-collared people do not
buy this cloth, Whepn the additional
levy will increase the price of the
cloth which they are using, it means
you are burdening those people who
are already hard pressed for their
expenses in the matier of buying
cloth. Now, besides this, I am sure
there are some more loose ends which
need to be tied up. The rural areas
will need bulk of cheaper varieties
of cloth. But do you have a proper
marketing or selling arrangement in
the rural areas? Because the distri-
bution system is the most defective
system and really what has happened
is that where cloth is needed it has
not reached and where it is not need-
ed it is piling up, So unless yoy have
a proper distribution system, this
scheme will be a disaster and the
benefits will not go to the poorer
sectiony for whom you claim to be
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Are you sure you will
requirements
people in the rural areas will get
their requirements as they want,
when they want and in the quantities
they want. My own experience is
that in the rural areas the way we
want it and at the time we want it,
it is really not available. Besides this,
I would also like to say. Are you not
aware that synthetic fabrics are fast
becoming popular in low income
groups in cities as well as in the rural
areas. How do you propose to meet
this situation? The people in the rural
areas do not need only cheaper cloth
but need this type of cloth also. What
are your arrangements for distribu-~
lion of this type of cloth along with
the cheaper variety of cloth, parti-
cularly in the rural areas, where
the need is felt?

doing this,
meet their

As I said in the beginning, the po-
licy statement makes an impressive
reading, but it is doubtful if it will
really help the industry or really
ensure a promising, beginning for the
handloom sector or the khadi indus-
try. A growing population is faced
with a declining availability of cloth.
This is the real trouble and this is
the real problem which is facing the
beople today. Indeed, the production
of cloth by mills has not much in-
creased over the years. It was 4,205
million metres in 1352 and had reach-
ed only 4,316 million metres in 1974~
75, being the last boom of the textile
industry. Now the population is also
increasing. Yet the production of
cloth is not increasing, Therefore, you
can imagine about the requirement
and the availability. How are you
going to check the number of Sfiner
varieties in which the private sector
mills are particularly interested
to produce because they find that
there is a better margin of profit in
that?

Now, Sir, it is a known fact that
the industry has certain traditional
problems of raw materials, the most
important of them being the price of
cotton. The cost of cotton accounts

and the ms
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s for 55 per cent of the total produc-
tion cost and the price of cotton has
been tremendously fluctuating from
season to season, from year to year,
and from area to area. What is being
done about it? You have said that you
are going to have some buffer stock
with the Cotton Corporation. Well, T
will come to that later on. The Indian
cloth situation is most unpredictable
and is ever-changing and the textile
industry ig kept guessing year after
year regarding price and availability,
This is the main trouble, this is the
root cause of the trouble of the tex-
tile industry in the country, but we
find that there is very little that the
latest policy of the Government is
going to do about it.

The basic reason for variation in
cotton production is the Jdependence
of almost 80 per cent of the cotton
producing areas on the vagaries of the
weather, they entirely depend upon
the rains. And this is a known fact
that all the crops that are entirely
dependent upon the rains, have an
element of uncertainty and that that
element of uncertainty is the cause
of the tremendous fluctuations, ad-
vantage of which is taken by those
mill-owners who have money to buy
and stock while the others including
those of our National Textile Cor-
poration, suffer for lack of raw ma-
terial.

Apart from this, there is another
very important factor because of
which even the National Textile Cor-
poration has miserably failed, and
that is that the cotton supplied to the
millg is generally excessively dirty
and variable in its staple length and
contains a great deal of immature
fibre. Besides, fluctuations in the price
are always there.  Unless they get
proper type of raw material it is not
possible for the mills, whether they

_are in the private sector or in the
public sector, to produce the desired
type of cloth and the desired type of
quality, and the result is that all the
cloth that ig produced with this sort
of material, is not of any use,
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Now the Cotton Corporation of
India is being assigned the responsi-
bility of building buffer stock besides
its norma] functions. May I remind
the Hon, Minister that it is the general
opinion in the country that we are
expecting tog much from the Cotton
Corporation keeping in view its past
performance? Itg past performance
has not been very creditable, and,
therefore, we are very doubtful whe-
ther the Corporation will be able to
rise to the occasion and discharge
this important assignment properly.
It is earnestly hoped that the cotton
growers will not be subjected to fur-
ther harassment and that the growers
will be assured of a reasonable price
for the produce. I is also hoped that
the Corporation will rise to the oc-
casion and do the needful.

In the statement it has been pro-
mised that the modernisation pro-
gramme in the grganised sector would
be accelerated. We have heard about
it for the last 15 months, But what has
really been achieved by now? The
Hon. Minister ghould tell us. And I
would also like {o ask the Hon. Mini-
ster if he has made an assessment
of the cost of modernisation of the
the textile industry. Take it from me
that over one thousang crores ¢f ru-
pees are needed, and that this will
cover a period of about five to seven
years. So, if you are expecting that
the textile industry will be moder-
nised overnight and that you will be
able to achieve the result which you
have oromised or you are expecting,
then I am sure, you are asking for
the Moon.

Much of the machinery in use is
obsolete and inefficient and is res-
ponsible for the high cost of pro-
duction of the cloth. According to the
NTCs report, the Indian textile in-
dustry ig losing 184 million kilogram-
mes of cotton yarn and 182 million
kilogrammes of oven price goods
owing to obsolete machinery. Obviou-
sly, this adds to the production cost.
Have you given any thought to it?
Are you aware of it? Are you aware
of the NTC’s report? If not, please go
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through that report. it ig a very use-
ful report, and you will he able to
learn many useful things from it.

Now, according to this report, the
other major problem is the fluctuation

in the textile industry. Uncertain
supplies of raw cotton, inefficient
management of financial resources,

flight of the capital from the industry,
dissipation of internal reserves and
surpluses, heavy borrowing and a
dividend policy unrelated to pro-
ductivity, all these are really today
taking our textile industry to its
eventual destruction. Besides, the
lack of will to plough back profits
for the future is another important
factor which should need your atten-
tion. You should ensure that this is
done.

Now, the steadily growing list of sick
textile mills has Tesulted in un-
employment, and the fulure of the
industry seemg to be very bleak. Why
can’t the Government take gver as 1
saig earlier, some of the healthier
mills and run them themselvey so that
they have a mixed bag of sick and
healthier mills and they can really
produce better resulls? Accoring to
the Reserve Bank estimates, the rate
of gross profit in the textile industry
between 1968-63 and 1972-73 has re-
maineg between 4.4 per cent ang 6.9
per c2ni, ag compared to an average
of 8.8 per cent and 10 per cent for
other industries. What is the reason
for this low return? Are you sure that
the accounts are kept in the proper
manner? Are you sure that the
proper gccountability is thers and
proper auditing ig done? I am sure,
if thig iz looked into carefully, you
will find that there ig lack of proper
maintenance of accounts and proper
auditing of the accounts and this
results in the misappropriation of
money which should be declared as
profits and which should go to the
shareholder.

THE VICE-CHAIRMAN
SYED NIZAM-UD-DIN):
conclude,

(SHRI
Please
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SHRI KHURSHED ALAM KHAN:
I am initiating the debate. -

THE VICE-CHAIRMAN (SHRI
SYED NIZAM-UD-DIN): Your party
has a long list of Members.

SHRI KHURSHED ALAM KHAN:
One or two points only.

The industry suffers from mis-
management gnd needs professional
management, which ig very important,
Now it ig a fact that for the last few
years, the indusiry has not been able
to utilise its installed capacity to the
extent of more than 73 per cent in
the case of spindles and 68 per cent
in the case of looms. I want to ask,
why? I would like to knoyw whether
any study has been made, whether
this defect has been removed or any
attempt is being made to improve the
existing situation.

The statement makeg impressive
reading but, really speaking, it does
not visualize a higher national purpose
or higher national goals. What about
the quick double switch in  official
policy on polyester filament yarn?
T hope thig sort of performance will
not be repeated ag in the notorious
rubber import scandal. We only hope
that this will not be done in the case
of the cotton buffer-stock in which
it may be necessary to import from
outside.

The situation regarding the avail-
ability of woodens and blanketg at
reasonable priceg is another very im-
vortant factor. It is necessary to have
social control of the woollen »ector in
the interest of the weaker sectiong of
the society. Otherwise I am afraid
you will not be able to provide them
at cheap rates either woollen cloth or
blankets. The hand-woven carpet in-
dustry is facing a grave crisis. The
industrv  was flourishing as duty
drawback in exports had been allowed
up to now. Now, I would like to know
how many firmc have been authori-
sed during the last 15 months to pro-
duce machine-made carpets. These
machine-made carpets, I am sure, are
running them out of business and a
large nimber of people who are enga-
ged in this hand-made carpet indus-

~
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o'try will be completely out of employ-

-~ ment. People want quick results, of
which there is little hope. Well, every-
thing is promised within the next

* five years or ten years. But may I
know from the hon. Minister whether
he will be there after five years to
+ fulfil their promises? How long should
people in the rural areas wait for
emp oyment through the promised
"expansion of handlooms ang khadi
and village industries®

THE VICE-CHAIRMAN (SHRI
SYED NIZAM-UD-DIN): Please be
brief,

SHRI KHURSHED ALAM KHAN:
Yes, Sir, I am finishing,

The success of the policy will
depend on how efficiently and effec-
tively the buffer-stock is used to
stabilise the price of cotton and its
supply is ensured evenly. Accord-
ing to the forecast the estimated
demand for cloth ranges between
16000 million meters and 26000 mil-
lion meters by the turn of the cen-
tury. Have you prepared any cor-
porate plan for it? Are you planning
on that basis? Or, are you just doing
patch-work to pasg time so that when
the real time comes, when the real
difficulty arises, you are not there to
answer?

SHRI LAKSHMANA MAHAPAT-
RO (Orissa): Sir, are you satisfied
that he has finished the Industry Min-
ister? He said he would finish the
Industry Minister.

SHRI S. W. DHABE (Maharashtra) .
Mr. Vice-Chairman, the policy state-
ment on textiles is very important and
it hag been stated that both in terms
of employment and for meeting one
of the essentia] consumption needs of
the people thig industry is a pivotal
industry. Blaming the previous Gov-
ernment, the Minister has said that
there were many faults in the earlier
policy. The real part begins in the
oolicy statement at paragraph 3:

“The absence of clearcut and un-
ambiguous policies relating to the
various facetg of thiz diverse indus-
try, and the failure to set definite
time-bound objectives, have been

1023 RS—6.
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largely responsible for thig unhappy

situation.”
The situation 1s such that production
has gone down very much. The in-
dustries are sick and consumption is
also pot properly made. And then
the so'ution are given in 3 num-
ber of paragraphs. I will restrict
myself to one or two items only. It
has been said that he is having a
new policy on controlled cloth and
that controlied cloth will now be

handled by the National Textile
Corporation. And the limit fixed is
400 million square meters. The

reasons given are: The losses suffer-
ed by the weaker mills on account
of the production of controlled cloth
has been one of the important con-
tributory causes for their sickness,
and exemption therefore is neces-
sary. Now, is it a new policy that
he is esnousing? These mills were
weak mills and were given exemp-
tion by the previous Government in
July 1976. Not only that. Mills
having exports of 20 per cent or
more were given a lighter controlled
cloth obligation. If you take the
figures of controlled cloth obligation,
in 1974-75 it was 822 million sq.
meters: in 1875-76 it was Dbrought
down to 66 million sq. meters. The
whole obligation has now been put
on the National Textile Corporation
that it will produce controlled cloth®
up to 400 million square meters and
raise it in future or at any time
when the handloom sector will deve-
lop itself to take it over. This
statement is not only vague but it
is playing into the hands of the em-
ployers, the big businessmen, the in-
dustry-owners who have been allow-
ed to go scotfree. They have now
no social obligations which they
were discharging up till row al-
though reluctantly. I know for a
fact, coming from Maharashtra State,.
that many industry-owners are deli~,
berately not producing controlled
cloth so that the scheme should fail,,
because they want to make huge
profits on export of textiles. There
are very many varieties in textiles,
not one or two or four. There are
50 to 60 varieties of cloth, very good



163

[Shri S. W. Dhabel

cloth. I need not take the names.
They are polyester, terycot and so
on. These good varieties are only
meant for people who can afford to
pay a heavy price, who have got the
capacity to pay more. This having
export-oriented cloth. The control-
led cloth which they 'are manufac-
turing, is of a  inferior  quality
which cannot be used by the com-
mon man. Our annual cloth produc-
tion is 8,000 miHion sq. meters and
the obligation put on the textile in-
dustry could be to produce 1,000 mil-
lion sq. meters. The scheme was
based ¢op -this. I could have under-
stood the scheme if this quantity of
cloth which has to be produced had
been equitably distributed to wvari-
oug sectors. After all my friend is
a champion of socialism and had
been working in the trade union
field. If one thousand million sq.
meters were the target fixed out of
that 400 million sq. meters should
have been given to private sector
and 400 million sq. meters to the
National Textile Corporation and the
remaining 200 million sq. meters to
the handloom sector. To put the
entire responsibility on the National
Textile Corporation was not very
wise. They take over only sick
units. Government have no funds
to finance them or modernise the
machinery of these mills. Is it pru-
dent to give these sick units the en-
tire responsibility of fulfilling this
social obligation and producing only
coarse cloth? Will they be able to
do it? Or, is it the intention to give
them back to their owners after 20
years tunder section 18-A of the In-
dustries (Development and Regula-
tion) Act? I will plead with the
hon. Minister to frame a rational
textile policy under which the pro-
duction of controlled cloth should be
undertaken by every sector, includ-
ing the private sector. The private
sector should not be allowed to go
without responsibility. They have
also a social obligation. There-
fore, they should also produce the
standard cloth. Then, you expect
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the Natitnal Textile Corporation to
produce this much of standard clothfgf
Wil they pe able to do it? T shall
explain the position of the NTC. The
NTC was constituted not to run new
textile units. Unfortunately that is
the impression created. When we
nationalised coal mines, it was said
by Mr. Kumaramangalam that the
intention was not merely to take
over the mines, but also to expand
them. What is the history of the

NTC? The NTC has taken over 105
mills. What is the state of this in-
dustry? As on 1st January, 1977 we

had 702 mills in our country. Out of

these 412 were spinning units and
200 were composite units. The in-
stallled capacity was 19.75 milllion
spindles and 200,000 looms. What is
the Janata Government's perfor-
mance in 1977-78? Only two mills
were added. The number of spin-

dles added are about 3 million and
there has been no increase in looms.
Therefore, your textille policy is
mainly for the benefit of private mill
owenrs. There has beey no con-
scientious effory to expand the indus-
try. May I ask the hon. Minister
whether the NTC is meant only 1o
run the sick industry? How many
more new textile units have been
set up? Hag there been any plan-
ning done by the Corporation to set
up new textilel units.? I know, Sir,
coming from these areas, that the
cotton grown in the Vidarbha areas,
in the Nagpur area and other areas

is taken away to some other place
for the manufacture of cloth.
Right from the year 1956, T would

like to inform the Minister, schemes

were there to have public sector
units in the textile industry in the
Vidarbha and Marathwada areas.

Similarly schemes were there for
the other cotton-grown areas of
Gujarat and certain other places, If
the textile units are expanded, will
it not be useful if they are taken
away from the Bombay city
and are located in the areas where
cotton is grown? I would like him

to consider these things seriously.
The textile policy of the Govern-
ment is entirely dependent on the
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organised sector. Whatever he may
say and whatever he may think, it is
impossible, in my humble opinion, to
expect the handloom industry and
the powerloom industry—they may
be labour-inteusive—tg be able to
give cheaper cloth than the organis-
ed sector. 1 do not think that it is
possible. It is good for our country
if we expand the two sectors. But,
in the case of the textile industry as
such, we should take into considera-
tion all these problems. Otherwise,
Sir, I would only say that the whole
aim of providing cloth to every per-
son will remain only a dream. The
textile policy should not be only a
policy of distribution or of giving
what to which sector about which
we have been hearingt for the 1last
ten or fifteen years. But, the ques-
tion is one of a time-bound pro-
gramme in the whole textile policy.
Now, what is the time-bound pro-
gramme. Is it there in the Govern-
ment‘s textile policy? I could not
find any. At this stage, Sir, [ would
like to give a few facts for the con-
sideration of the House and also of
the Minister. Is it possible to have
a textile industry, a successful tex-
tile industry or any other industry
without the co-operation of the
working class? Sir, in the Industrial
Policy Statement, a special para-
graph is there on this subject and I
would like to quote from the Indus-
trial Policy Statement made by the
Minister previously. It says:

“The most important single re-
source of any country is the skill
and hard work of ifs people. We,
in India, have an abundant supply
of labour which is capable of ac-
quiring new skills very quickly
and also an existing reservoir of
technical and managerial person-
nel, These resources can be used
effectively only in an environment
in which the workers and mana-
gers develop a sense of personal
involvement in the working of the
enterprise.  Family control of
business particularly in the field of
large-scale industry is an anachro-
nism and it will be Government’s
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policy to insist on professionalism
in management. At the same
time, ways and 'means have to be
found to create amongst workers,
both in puublic and private sector
industries, a stake in the efficient
working of thewr units. The Gov-
ernment are examining the possi-
bilities of encouraging workers’
participation in the equity of in-
dustria] units without in any way
adversely affecting their interests”

Sir, in his Industrial Policy State-
ment of which their textile policy is
oaly g part, is there any programme
drawn up to dismantle the big hou-
ses, to dismantle the monopoly hou-
ses, which people are not profes-
sional managers, but who are people
in whose hands there is only the
concentration of money?

SHEI LAKSHMANA MAHAPA-
TRO: But that is what he claims.

SHRI S. W. DHABE: What steps
have been taken? The Govern-
ment has g stake in thig industry,
in the textile industry and it
is in this industry take place. As
number of strikes take place. As
my friend konws very well, in
the textile units, many strikes take
place for the solution of the problems
of bonus and other things, the prob-
lem of rationalisation of the pay
struetures and so on and the working
class that is there in this field is a
conscious working class. But, Sir,
what has been done during the past
one year? I would only like to say
two points in this connection. s

I had put a question to the Labour
Minister, Question No. 578, on the
11th August 1978, and he made a
statement here that the Employees’
Provident Fund authorities have given
a statement to the effect that the
arrears of provident fund outstanding
against the textile mill workers, of
mills taken over by the NTC, as on
31st March 1978, was Rs. 8,39,58,000.
These are the arrears of the workers’
provident fund which have not been
paid by the previous owners from
whom the mills have been taken
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over. It is not only that they have
squandered the money, but also they
have misused the money. Some of the
owners who are running other textile
mills are getting benefits from the
Government and out of this, Sir, I
am pained to say, Rs. 249.97 lakhs
were the employees’ share. The em-
ployees have paid the money to the
previous employers and that money
has not been recovered and the Na-
tional Textile Corporation also does
not pay the provident fund dues.
Can you expect the workers to work
hard to 'make success of thig textile
policy unless these problems are
solved? Provident fund to the tune
of Es. 9.21 lakhs has not been paid
by the Textile Corporation after its
nationalisation. Sir, in this connec-
tion, I will like to state before this
House that whenever this question of
previous provident fund is raised,
opinion is given that they are not res-
ponsible for the dues which the
previous owners had to pay. Section
19(1) of the Nationalisation Act,
1974, provides that if the employees
are entitled to receive any money,
then it can be paid and recovered
from the employers. At least it is
expected of a trade unionist of a
high order like Shri George Fernandes
that this section 19(1) is used for
payment of provident fund. Sir, they
work for years together, they are on
the verge of retirement. Many are
retiring. I know personally about
Nanded mill. They could not get
their dues. Sir, section 21 of the
Nationalisation Act, 1974, says that if
the money is recovered by the Com-
missioner, the first category will be
category No. 1, which will have
priority over category 2 and 3. Cate-
gory 1 is given in the Schedule. Sir,
category 3 is the category for workers
in relation to provident fund, salaries,
wages and other amountg due to
employees. Sir, I would submit that
section 21 should be immediately
amended and that priorities are re-
arranged properly. For no fault of
the workers Rs. 8 crores are outstand-
ing. Immediate steps should be taken
to make this payment, Government
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should take this responsibility. In
fact, Sir, this policy was followed
earlier whenever a mill was taken
over. There was reduction in dear-
ness allowance and other matters. And
if they used to make profits, then the
money was paid out of the profits by
the mills by the National Textile Cor-
poration or the State Textile Corpora-
tion. Therefore, my suggestion in
this connection is that it should be
very seriously considered. If the
national policy has to be successful,
then workers’ payments must be
given priority and they must be
treated as partners in the industry.
We have the biggest employment in
the National Textile Corporation. It
is to be seen how they make it suc-
cessful. In the textile corporations
there are many frauds, Many things
are not properly maintained. To my
knowledge, there is not even internal
audit which should be done in the
Corporation. One of the examples I
would like to give is the Model Mills
at Nagpur. Order was given to one
Rathi Electricals, electrical company
at Gandhi Bagh, Nagpur for the
purchase of glass wool fibre. This
electrical company is a black-listed
company. But the order was placed.
The actual value of the materials was
about Rs. 600/- (six hundred) only.
Payment wag made to the tune of
Rs. 59,000. When the Press reacted
to it, the matter wag enquired up and
it was found that fraudulently this
huge money was paid. Sir, I would
like the Minister to take up this ques-
tion about internal audit seriously
and set up a machinery in order to
find out whether what we call the
committees for purchasing the arti-
cles are properly functioning or not.
There ig a large scope for improvement
in the National Textile Corporations
in this regard. 1 have only one more
thing to say in this connection. It has
been stated by the Government in the
policy statement that they will not
take over more mills, but the state
Governments may run the textile mills.
Many State Governments have taken

over the mills and they have asked
for nationalisation of these mills.

2|

i
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Unless nationalisation takeg place, the
Government will not be able to run
all these mills efficiently and the in-
vestment will not be proper. Why
should there be delay? You say that

" the State Government should run the

mill. When proposals are sent to you
for nationalisation of the mills, the
matter is delayed. I would like that
this matter should be taken up ex-
peditiously and the nationalisation
which the State Governments have
asked for, should be done. If is not
necessary for you to bring forward an
Act for each unit. A general Act can
be made by which the Government
can take the power to nationalise the
mills if it is asked for by a State
Government. Unless it is done, I
am afraid, the textile policy will fail.
There are 35 units still closed. What
are the reasons? This is going to be
the main policy, the main premise,
on which we want to work. The
Government policy about the closed
mills is not clear and it is not stated
anywhere. I woulq like this House to
consider the matter seriously because
a large number of workers are
out of employment, Textile produc-
tion is falling down and we are not
taking action to take them over.

Lastly, before I go to the othef

———
3

‘points, I would like the Minister to
consider scriously about amending the
Industrial Development Regulation
Act of 1951. In this Act, the Gov-
ernment has to take over the mills
and run them for temporary periods.

“In the Industrial Development Regu-

lation Act, it was provided previously
that they may take over for 15 years
initially. Now, the maximum period
is 17 years. It was 15 years previous-
ly. Once it is found that the mana-
gement has failed, there is ineffi-
ciency and there is misuse of funds
and the Government has made invest-
ments, the industrialists should not
have any right to take the mill back.
I will cite the case of Pulgaon textile
Mill in Wardha District. The textile
. policy of the Government must be

clear in this respect. If you want the
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public sector and the national sector
to succeed and if you want to make

this take over of mills in order to
improve the industry a milestone,
then the 1Industrial Development

Regulation Act has to be amended so
that once the mills are taken over and
public investment is made, the Gov-
ernment has the right to take them
over permanently and the question
of giving back the mills to the original
owners would not arise. I know some
cases in which the owners are wait-
ing for the period to be over so that
they may get back the industry under
the Industrial Development Corpora-
tion Act. 1 would like to say one
thing more. The Government's
policy about production of cotton
and monopoly procurement scheme
for cotton was really not good.
Firstly, the Maharashtra Government
when it wanted to implement the
scheme was not provided sufficient
finance. Secondly, they wanted a
legislation also. That could not come
through as the Government did not
give the finance, and the previous
Government in Maharashtra gave up
the scheme. The incentive to produce
more in the cotton-growing area has
withered away. The speculation is
also such that the real cotton-growers
do not get any benefits or the real
price of cotton. Sir, it is admitted in
para 9 of the Policy Resolution that
the area under cotton cultivation has
gone down. If you really want the
scheme to succeed, if you really want
the Textile Policy to succeed, it is
essential to see that the cotton-
\growers get the proper price. And
the measure towards that end is the
cotton procurement scheme in Maha-
rashtra and it must be continued and
extended to all other areas. In this
connection, Sir, I would like to men-
tion that there are two institutions
called the Cotton Corporation of
India and the Cotton Development
Council. I do not understand why
two separate institutions are kept.
Sir, I had an occasion to work in the
Cotton Development Council for some
time. The aimg and objectives of
these two institutions are the same.
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Therefore, I suggest to the hon.
Minister to consider whether these
- two institutions can be amalgamated.
Sir, the Cotton Corporation of India
was given Rs. 10 crores for the
purchase of cotton. Is it possible to
have a buffer stock or control the
prices with this meagre amount?
Therefore, Sir, if you want the cotton
policy to succeed, it is very essential
to have a sound policy about the
production of cotton, purchase of
cotton, a proper functioning of the
scheme at the State level, and provi-
sion of gdequate finances to the Cotton
Corporation of India. These are the
essential features for the cotton policy
to succeed. If we don’t do that, the
cotton-growers will lose interest in
producing more and a day may come
when we will have to import more
and more cotton as we do now in
cement and other articles. The
Textile Policy should also include how
we can have a variety of cotton, a
variety of cloth which we require in
sufficient quantities. The cotton-
growers must get an adeguate price
for the same. Sir, in the coal industry
we have got a policy to have pit-head
power stations, and you have what
you call the captive mines. Sir, I
would also like to point out that it is
high time we thought in terms of a
national sector in textiles. If we do
not have a national sector in textiles,
if we do not take it to the command-
ing heights, the promise that we are
making that the people will be given
cheap cloth will remain a slogan, an
empty slogan. Therefore, Sir, where-
ver the cotton-growers areas are
there, I think, it should be a cardinal
principle of the textile policy, special-
ly of the National Textile Corpora-~
tion, that they must open new units
in the public sector. Sir, in this con-
nection, I do not want to dilate more
on this subject, Buwt Sir, the utilisa-
tion capacity of the textile millg is
also an important aspect. How, many
textile mills use their capacity to the
full? Is it production-oriented or
only profit-oriented? Sir, whatever
the Minister may say, I am sure the
private sector can never think of the
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needs of the society or the commu-
nity. Their only molive is profit
motive and to \get more profits.
Therefore, Sir, extension of the public_
sector, and in addition to that the e
co-operative sector, if possible, should
be aimed at by the Govern-

4 pM,

ment. Sir, in the textile in-
dustry we have pot got much

This js one of the
oldest industries in our country.
This is one industry on which a
large number of workers and their
families are depending for their live-
lihood.

[Mr, Deputy Chairman in the Chair]

This is one industry on which—as §
cloth is called an essential require-
ment next only tg food—the total
economy of our country depends.
Therefore, Sir, I would like to say
that his statement on textile policy,
which he has enunciated, lacks es-
sential particulars and lacks, what
we call, the exact programme of
definite objectives. The definite
objective of textile policy is, and
there cannot be any two opinions
about it, to provide cloth for every
person in our country and the cloth
which is to be provided has to be
cheap and also of good quality. The
controlled cloth scheme could not be
successful even if the workers agree
to help by consenting to have cloth
in kind towards their wages, be-
cause the quality of the controlled
cloth is not good. But the scheme
failed mainly because of the ob-
structionist tactics of the employers
and also because the quality of the
cloth was not good.

success.

(Time bell rings)

In China and many socialist
countries the standard cloth scheme
has been successful, I would appeal
to the hon, Minister that this policy
of having only quotas fixed for the
N.T.C. for the controlled cloth is
highly improper and irrational. For
private textile milly and for the
handloom sectors also there must be
some quota fixed, as suggested above.
If the national textile policy is to
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succeed, the co-operation of all sec-
tors and all sections in that industry
_is very essential. For that purpose,

< I hope the hon. Minister will amend
the Acts and the Regulations and
see that the workers claims are also
properly paid. Thank you.

{1 P 571 & (fage) : Sygamta
HIET, qW FA9T F faU L Fer
T HTA, T 1T HITTTF 9IS 5, TEW
g1 ga & qfq arawEr & a9 @y
ZERTE 1w TF VLT A g,
gq fyay 97 gH9-7AT 9% 937 § F91
gET AT & 1 AT IET H gWIE
W A AT GFET FT GHEAT §, IF 9%
Wraalgdr@ar g | 99 g0 am
R ¥ Fwq3 Fr fafy qv faarT w7 @
21 I9% §99 § gEILA oF ag fifq
FT FI9OIT HT § AT IEF 1L H TLHTC
T UFEITHFE QET7 F 92T I @I & |
IT TN fAITFEIE | GFHL
7g Faq TAfAT ISMAT a7 #A0F afz-
feafa aga arg® gr g 41

TF -
FqT & AA(TF FF FgT G T2
§ $g AIET AOH JIAL TIAT AT

§ 1 EAR AT H wrardy ¥ ang, famy
F fag 20 aq1 ¥ ye-Ffaar #eqaq
 FAT FTHAT @I, ITF1 30T F1 I&LG
2 WY arg o1 wIE AiAS §
3% qaATfa® 941955-56 T F93 H7 7-
Ffaer Farqord 14, 4 HET 97 AL
q1 1976-77 ¥ SIqaT A & AH

¥ o1 qFfIEr FFFIAT 11, 4 Fr2ZT
graar | & wiFE 87 1977-78 ¥ fag
s g9 grafed e g 3w
FT A F5 F JTAR T FIF AT T47
TIT ATH TAGT F1 FIT w1 ML foadt
1Y Fifza ot 2g A FT AT AT AT
“fawreat w1 wrer ag)y ARy FaEar
AR o7 & qIAT & | FAST FATRA
F o) fad § qar fr el & 7

|
|
|

TAT § ArrsET 37 47 FEY, A A9 SFF
g v FaEr I FT fad ga¥ q@
fergeara & uF aredt gran fasr ara
FIAGSAT ATAT ATE IAT 97 JTIAA
T H 185354 W aTE U | 3K
am Fq2 1 fad AT 7€ oiv whe
TSR AT @R g F A
T ST g8 IANT FFAT W4T | TF
g fad w53 &, ahrwfwor &
fom, qrzT |7 TEAT F97 AT HOER A1 -
&1 AT 1 SrEawa g aar e {6,
ST ¥ ATqfa A g1 aEy 1 wweEy &
T IFAR AT AfFEa fET ot S5 &%
FaraT fF w93 v smgfa ® gra g
AT | FUHT FTHRIT F ATIRT AT
F< frwe 20 arat & S AT WS HY
FAM FAT AT oATYfE W Ogra g
TAT | ZAfAT FYHEIX FT TG FaH
92 73 § 1 W1 A ot =g faw g
w1 Iorea faw w1 H gar wfaw
a7, 9 TEI g1 @I § | T FI
F FTEME WY AT | 39F AR
faqzor & It 7T AT E 1 fF ooF
Ffaary arg & 1+ gaeant ggdy
gafag ag Aifg I T57 | T
FdrRw farac g 3 aga w=2 £
Tq 73297 & T oed #03 A7 TR
g1 AT 3IFFr ATYT &1 | FA IR 9T
T T7AT &1 FULT faer, g ST 9gar
SEEg & | °g e, 7g aifa o
frger geaTg <@l TE & IAFT q9FAT
32rg 7 & fF @&y F93 #7 FTEA
SaTET g1 AT a3 G 97 Ay | 1y
FEQT FIT ATH F7qT #1 faor Oy fw
AT ¥ A AEEw gEv W@ &
A1 7% UF 9gA WO JLIAE | THF
qrT &Y HIE ST @ET FUT AT Feqr@A
g1 39 F71 9g1 37 § T 1 9 famgoo
#Y 2, TF TEHT AU ILITE | THFT
Arg SR ag & fF Y guwa,
gee, @Rt =R faew A gt ¥

.
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[=fr forg =7 a11)
FIS ¢ 9T faw g1 s e
FOIT & ML AT &Y, FIT 7% q1F
B2 ITW § 1 Yoy, ey w7 FAT
FIIT AATT F7A & I Y 7 AW v
F AT WA | TEH QAN T Y
ard AT &, Tg FTAFT AU ITIT T |
ZHFT YT 3299 7% & T 7 FeemaA
faufzs Foer &, wrEEd gf, AT
FAwg | IR Huaan w1 faafer
F o 1T 79 W 8, FHIU ATEAT
aT  AEAT UF AT AT g, g AT
IAR A W\ FAS & Argla
Y FeT T AT, [T @R F AT §
7 &1 g1 gr @t £ it wrfefwnaw grar
2 3qF At A Tfaafen @ 1 ag
T A IRer g1 31 sl E qf
E1 9T F AET TIMT Y, IT AT 0¥
rg w397 &0 fagdr | a8 SEW W
TQ §, 93T AT XY &, T4 FIE F
7@t 2 afer  Sqawefs wgET,
oF A7 qF FgAr 3, Ifaer aga
Fexardt a1, 78 g aarr & g9
F1E 3T Haed TG § oAfwA afcterfy
TR e, qfassT gwar = arear
o1 Jfew affeafa aardt = 7 s7
qfzfeafa # qfusst ¥ g & gaaw
q37 ‘FEAEATAT g4 ALET FIET
arg WY g1 AfET ST gwiAr &, I
giuw % %g & vq nfeafg A gar fs
A fewg | wafFs wEFw
q37 weWTE | SwSEwm A gfa &
f @Y Few ST NG § 98 T FUFATT
% 9w E, s aua Al ¥ afra 19
TN & fordt gors wrfen AL 3T |y
F HF T gwE g1 T FvfEgy g
T& v Ta1 wwar § £ ag swaeamar
ga: aET swde] g1 difg & w93
#7 qfeq® FFT qg W7 3% [T ag A
R[S AT | WTFAT WFRLT FT qOR
Fh Y IUTET KT AT AT, qS
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QAT &, ITHT AT JEART A, FATE
@Y &Y ANy, qATET o g A i L
ard faFa it & zfow aws g
Trfeq | & qEwET ¥ A€y AT Sngar
g afea 2—3 Il F7 awr 74 gy
NFFFLAZ HARATE | 97 7€ 98
Fga ¢ fr fawemr, o agFrer £ saaear
qE g§, Tl FIT AT qa€qT g3 AT
Frer atar T, aravaw fafagze fowe
¥ qarfas, ag @iz ¥ & A W
saTaT warar 747 St faw fad g dmre
faor @ o=y fasaa ¥ fog ag #=d-
Ty dFTF | TAg AT T4 E AgA
§ Frgegely BFEE g @ AfET UF
iy dFzT gare faat # furdwr
ar fadt T weE F fRo, gawy
aaaeat fow aga & dww g &
afws uF ag I &7 AT THRT AN
FoAraggur | aga & fedw g g
e afe qex a1 v g, afq dwrfas
& FTATERT AT N 3 gy gy,
FEegey $aeT a1 § 21 Afaw afz
s &tF AE g & aur fawng
IR C A

frr dmre w@ige ? Ivgwmfa
agra, fad dmre @R & SR
F95 &7 faw g a1 ™ #r A @
ar AT FTW@IT g, OF FHear I F
a4y § 5 a8 fad safeg fme
grRir & FAGF IFT g WA wfEA
3 § ST qarfaw 9w AW AL
fear | fad uF v & gawr
gHRY € w@fwg T & dwr & -
ot afs = 7§, @ 7 € AR gEy
TE a1 " AATT G T AT 7T F
SEET | aEr weeT g, faet ¥ wrfee
A & f9C I3 -1 W 9T F I
AT g% Jfw Su wifee 1 Tme
gax gar ¥ R wan, gat S
| o man afew foel #Y 9grq 3y
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Y.

[y fars =g &) A

i v 1 Sife A7 fo fedh

faatt M we™ * faw o =fgn ar
ag AL qHr AT AT W FE qFA
e for e & Jiewmm &Y aqr7 &
fau zgwr meatEs G G fqed
fF ag srddifes @1 A%, q39 f&Fm
¥ fac oz 1w gferd @17 97 aE
frar T S W @ HET SdT F3
& fr fuct g1 1T g€ A7 gAwT q@Ar
g £ 2 fadt & fqaar garer gamn
FAFT I FT F1 GAr, FET FTFAWA
T | g% Az teer & w9 7 TR
fas w80 off o= SFEA Y FTATH FATAT
IaFT v A1 fgeer vt av @d trar 7
g0 TOET W SEWE A bR
gad T fael} ) gg1 afFa T =1
gt faar | 7 W s &7 s
¥ qATtaF @t a1 qfFT AR AW
e war g9 791 F Ffaw gy, fawr
HTfAT FTIFSATEA | 37 €T § g &<
S AT EIT | 7Y Ay B AR g A
TN AT 9 71 81 9 787 & 5% garer
g Jomr Tl AbET wmeTds g
frar, sgfas adr Brar, =9 2 3=
T R adem w9z g fFoaww
#1 Aferst AT ERIT AR A,
gIE @M, &% A1, W AW 99 A%
FER & 73E FE oA g fF
g 93 | &fyw qu e b g ?
AT A T i T 77 g, e
az ¥ 105 A ST & T odYo F
AL AT ST, 1 gy o e
AT & IA AT FEAT ] AT FW
forfor #3@ €, T©-3% #3770 a9 &,
et o= Rt 1 frd & QAN
F fau & 3@ W § ¥5 @w

o~ FTARE FEA T8 o W | oA glsagy

7T 2 g F T 38T Surd & (o
Zimr F29 # wawg & f5 Raw
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gt g, g & W 1 A qg Ay
A @E ) e F R R, e aAmr
&, Sar v AT & &A@ few
waT | AT ag g PR A wesr ay
E wF | geel 3O 43 § F f9g
% ¥ 105 fad w9F THoYoHTo F
AT & AT JTTHT FIT QAT & TAH
forei Y 577 WIAET F F, TAL w=E §
T F) AOAATES F94 7\ Rz oy
T 3G @1 & HIT H/F qT FAar GHIT
&, ATaE gAag wiAT frer § 99 oy
aF T Al AT AFG & | 77 F fzam,
g w¥ foar, 3% & 3§ A & Oy
gT aF wEr =, R Sl ooy
STt | g ag o ag Jify e
@&, fraFr w2tz omar § a8 < Fa@r
st § £ ot 7 fasam @ &, we
FT ST AEANAT § 2z FT AL 9%
TH ¥ AR fas gt & "7 frel By
Y AW AT A | FER FIE T
A | oo gr FedEiten fag qu |

a0 @R 73 § 5w
fas Sawt foar Srwr St AEdE w3
ST 9u% F qew g ! Iqea
St oS gAY g, AA-UTARAE g,
FILAAT ATIT § ATZAE HHT &1 & |
50 fam wFoFoxTo WYY WA
T@T AT AHT AEAT qFET H IEN
fasit w1 @@ foq @wit T ag W0
dgr1 it AT qE afefegfa d'r 57 A1
SECICTRE R LAl e SO S i G
IF AT ! AT ST qEW gRm, ¥
FA-TWATLTE GIT, ST BIEATIAT HTIvE
g, SIS WS &, A9 4 W1 a8
& SATT WAl TEAM |

Irgamafa o, A 9 I §
ag o SArgaT YFRITHF ATAr &, o1 AW
FAT FT IQqT &, AE WI WTRAT JFeLH
& A zwe, favan o wEae et
IaH AZ A WE £040 g1 qidge
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[« faz =75 =)

T FT &M AT qEEHT | FENC
¥ N dw q@aF ga &, 9 99, T,
fafeq T ooz ad 1 wg s FEOEfe
fae 9737 a1 ® §, 3au fFaw) wneEr
fropm 7 ST ghrr s AR ad
FI T, T FA & AW T { 97 o1
gfeamr % & 1 oF & fufew ag 7
FI7 fad & 6l g f0d A F9
fire & zow off 3 wwE R E
AR 95 § 70 FIT 9T g8 e AT
¥ AT 100 AW FZIH FEATE, 100
1000 7F gl AwgT 981 § a8 foe-
AR FEATET & AT 1000 T FAT T
g FgTd Ry @5 & 9 98 sAw ¥
HiE T gT gy § 1 AaEEdT %
FTETL T2 # TTT TAFT G, FSAL
FLEFY & | AT AT F32r1es fae a¢
7Z 3 S 72 ¥ fa S FvdE F00 39w
gW WeT 3 HIT ATHT gH W FT A,
TFEFFT T FE HAT AF AT AT
IR AT SVF & F R 1 AT IR
wF g fF sou o 9 fae & wie o
T3 Wi & I ara gWT | AR
FT waera § B o s w9, ardl
INT F AT Wk & Ww A9
peer § ofed F5 oy 7 @1 fF
TAFT FEE a5 TAN IIT |

. .TF 76 AIIHT 9gT AHUE ATE 2,
T éga g% g afEd gad a1
e =g =7 w3 &, foei 7y oft-
feafa qar %7, IR FIEEIAEAATE )

outside the 180
P.M.)s House
ar ug Fehafed faw acll T w
T AT qHIE FLE | y

A A =AW AR FEO A
Ay 1 &, 957 H9S AT & | 98A
oY FTHT A § IR A T AW
fstad ST SIS &Y HIT FAET AFTH
# 27 aag wra w3 fowd T T
ofr g7 | 9T 9@ & @ ¥ gArfer £
3q fag wae wfufy ¥ ov fdow
dfar wut 97 gEl AT 8, s
17 |1 A1 99 T § fa @rdy qer
g1 7 renfaer w17 fawra g 3 1w
F@ A1 g & faaq gt v A g1 7
# g feq ot g F @y fow
Ag At afe | # fad & avEe
Ffle W F Frfad, FIA T AVIF,
& FATGR a7 @y § SfEwa faamy
T FGT ? ST A A FTAN A TAAE
{aame Fa1 F47 AT F FAH F 3TF
B sant & fasm & faq, ardr
ZFATHTAT ¥, faga % w1t T+ 1
g, 3% greewaer gl foay At #
W W@, oA R T wRE 7
Fg o F@ G AG R
g1 @ agr &% fa¥ ? andr
@ oFOI wr U TR ...,
(Time Bell Ring) #7i 7dt 3Ia @y
#I T 37 & ;I AL IAR! A H
AT WE? ¥g ST 9FAg § A AT
ardl 71, 5 g% wftg 798 %71 SaEA
g—Ig HFGE weWl F—-fed ¥ ug
@ @1 § F sy SRt #1 fawre
S 97 9TF A8 ¢ T 9% F graFr
gaedl gg Tifag s afsasy 4
HIGHT AN B2F @A s gt
Ul agt | IR o o
W9 TG &, WUET IIWT a1 3T 8,
T § @ TE O U q1H AA
Y AT ®TE 1

I TG & T FT &, A€ o AT 5
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T ATT @I & | FRIFURET FT FI0
TR @I A3 AT T ANE

€ WE Ik fA o AT gaTe

é:

& fou, SR sg & fam g
FAA |7 TRAT & AT A0 | TARD AR
FA TS FT IARA——T T96 59
wer ¥ zAd w1E 3 A Ad-—abea
OF qarA § oy qeAr =Jrgar oJv {5
4 gw Ja § o7 & 7w AT
fr war 9 gwifs @
FwH frar strar o, & oFwr W
A 21 FrEe T S FE AT9A EfeRd

EFA IAN AT AT & ! SAR!

AN T F75 TEAT 79 AT 8 7
a5z 7UA FAF § FIET ATH T3P
HITHT T2 Fial gt & 1 o0 AT
gfendt o T Ia%1 ¥ Difsa FfFa

' A g IeAT TEEET ST T

FT TIRAT AGT FTT qA AT & ATAAL T
g AT &, HIE afAdT AT T E

-

(Time Bell rings)

i amw; & gw FT T E,

. Saawrafy wElEw, ™9 HAIEY 99,

T qgT AeAT g, 95T & A AT

- @fwr ) FT qE Al AT OFIAT

FTEAT § | FATILEA AfAR 9T B1E

b gl 7 T S W AT ¥ 9aRr

’

- BIE T FEAT A

o

0 A oA AW H ORI A
fara e ? afe oo ad faai =t
FAmds A E--FF 9w
f& waFT TEEEW FQ,
TA% 21w A4l & W g FEA  F0
afcferfs iy & &, afefeafa 30 o
# ot agdy ft AN oW 30 AT § T
grit afe Ara uz o= win faadt w0
F——agq g FH ¥ § foar 0z 99
EORE
frafeaer & ifF 9@ ¥ 97
fagaq wmw dfeq T fag @
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AT FZ FAAAT AT AGN AT ACFT AT
@ AT AT 30 T GF ATITF T )
zafAT Yo arSor WY TG FTAFHAT-
eg afgq g ot w1 W 78 a7,
A ag FvAHEA T AT AT A
g & & FrAw H AR uw
FA H M q-A WA w9F §
M HA § q o ¥w T+ § FF O
frasy  wmar g AP
qTT T NISF0F FT FIATIUET FT TTF
A ST EWT | gEA AT WIT AF R
facza w1 o F7 7 &1 qrT
n1q fgma & 7 @ENTTGAH
T OIYAT, MET 3T F VAN, qAFA [
A1E3z fas T I I8 g4 dAHe
FT q0 W9 AT A A0H F ) F A
I &7 § F71 A | A AT qgh w7
FT IR E ITFT T 7 q 7 39 fAa(
&1 XA | grr Tifge 9 zw w79 5y
54§ wst F18 ferra ad
Fifgw | T 37 |7 ARG B I5A
9% WaF AAA gar & F 73 qew
SAAT qFT FNOAEAT | AT F9E T
qreFAT A AT AT § {7 wqrav g
T FEH QAT 9T IFAT FY AT FIGT
fwd 3aFy @wETr wRTE I 2
WX HT 57 |1 FIAT &1 IST & 1
T ¥ A gal A w2y § 9%
FEF FT IART & | FEA FIQIOA
&1 zAwT TwAT =fgw fx oo Few
T § 3% QU7 AT IHET ¥ AT
gamr avz3TE ? oA § oATIY
T § IEATET & | AT SAFT THTE T |
g9 3aq g 7 {59 9w g 7 347
T AR AIGAAETET F1 GF40F A
O qF AT @ & 3T a3 & Freq
FT @ AT gEeIr WL AN
TFAF A A NN 29 dfas
T H 5 F12T £ AOT 447 § AT FiEA
THF B AT TRFET 37 A 6@ & |

qe
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. [ farg = A
ITFT T fAE A qAEAE A AR
TR 7% 70% fraty s =fgy "7
T 41T FEF FANRIF & | q THT
TIE O | wF HTEA FT G qZT
& qg AR5 FOM T ST A G
qr g Fred awT F @ o | FfEa
77 #15 Hewer afvads 98 € 1 §o e
Toa g abea g g g
qf g d T FT A% AGT o AT | FA(AT
¥ FE g fx Aqer F¥ UL, U
T AFTT &1 FEIAHAT g, ATFA T
FS Fr awer ¥ fay afeadr ofad
freft & asfrawTor & €Y g aFar g |
qfT F8 TE F7A § Al IAFT FPATIREE
afam a7 wwd 1 fog @ ¥ A9
105 faeti #Y foar & wa & A H, 59
fgaer & s #17 deqw, @l A
T AN FT qGETE | GO TF
TEAE TR H ) o § 99§ aSE FY
s & grr wifgg 1 gAETE™
AAasde ¥ derd w1 F5 TEAr E
RT3 a9 9 g faFaa Fr 9@ § 92
TTfthe F1 AHTTHEE & AT AT AL
fae %Y fagr o @ &t § 994 7@
TaT T § o AT BT A3 AT A A
I STIET FrFat 73 fae arferdi 51 &
| SRR AT Q4T §17 9T qa9E ATTHT
wHGT MO0 g4 ¥, AT F &9 ¥,
BT SeET &1 g7 e qvg § qhassT &
qe g1 a1 “qvETaT g@ A9 F
FTA W AIEE IT A IS
HIT A1 AT @ B A< &7 A9F q
G A ——Fwea T Fq: AU T F7Y |
SHRI YOGENDRA MAKWANA
(Gujarat): Sir, the Government has
made the textile policy without fully
understanding and explaining the
implication of the policy. The policy
is not detailed enough. The policy
should be not for a short time but

for a long term. What is new in
this poticy I do not understand.
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Sir, it is only a declaration of the
decision that 400, million metres of
controlled cloth will be produced “in,
the organised sector. There is noth-
ing in the policy statement except a
pious declaration. What is new in it 1
do not understand. There is nothing
in the policy which assures proper
prices to the farmer ang the consu-
mer, That it will benefit the consu-
mer is also not properly explained.
The only beneficiaries of this policy
are the big industrial magnateg who
are going to get exemption from the
manufacture of controlled cloth and
the main sufferers will be the govern-

ment Exchequer which  means,
again, the common man.
What will be the implication of

this policy? Granting exemptions
from the production of the control-
led cloth and levy on the textile
mills will result in the increase of
the prices of cloth because the pri-
vate mills are not going to pay from
their own pocket. Therefore, the prices
of the cloth will go up and the
consumerg will be the real scapegoat.
Now I will explain what I have al-
ready said, Sir, it is said that the
obligation of control cloth is removed
so that no mill becomes sick. How
do these mills become sick? The mill-
owners try to get illegal money by
illegal methods. They earn black
money from the purchase of cotton,
machinery, stores, etc. In the private
sector, the managers of the mills are
not entitled to supervise the pur-
chases, ete. It is directly done by the
mill-owners, The managers are res-
ponsible only for production. So,
whatever they purchase, they keep
some margin and that margin be-
comes black money., When they pur-
chase everything at an inflated price
and when they take away the margin,
then the mill becomes sick. It is not
because they produce control cloth
that they incur loss but it is because
they are taking away the margin from
the purchases of certain itemg which
are required in their day-to-day use,
and they are unnecessarily blaming
control cloth. T
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-To say that the composite mills
“incur a loss of Rs. 50 crores every
year is baseless, The obligation of
control cloth production is a social
obligation and it cannot be denied.
When they say that there is a loss
of Re. 1/- to Rs. 2/- per metre in the
production of control cloth, it is not
right Some mills were in fact getting
profit by producing control cloth, but
those who were producing fine, super-
fine and other varieties of cloth were
not prepared to manufacture the
Control Cloth because they were get-
ting more margin in the fine and
superfine varieties of cloth.
¥

The lobby of thé fich mill-owners
brought pressure on the Government
and obviously the Government suc-
cumbed to it, This lobby of rich mill-
owners pressed them to remove the
price stamping and they are still
pressing. Of course, this is not re-
moved in the present policy but 1
think they will do it because there
is great pressure _f{grg_ this lobby.

Sir, in the meeting of the Consul-
tative Committee for the Industry
Ministry, almost the majority of the
Members have requested the hon.
Minister that the obligation of control
cloth should be there on these pri-
vate mills and it should be done away
“With. But even then he has taken
a decision shift it to the NTC. Now,
400 million metres of control cloth
will be produced by the organised
sector as mentioned in the policy
statement, Part of it will be produc-
ed by the NTC and the remaining
quantity would be given to the pri-
vate sector mills on the basis of com-
petitive bids and subject to the price
not exceeding the cost at which simi-
lar cloth would be manufactured by
the NTC mills. Now, if the NTC
manufactures it at a low price, no-
4mdy will come forward to manufac-
ture it, and if the NTC manufactures
it at a higher price, then there will be
a loss and 1t will be subsidised by thke
Government. Thus, in either way,
there will be a loss to the Exchequer.
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Now, as stated in this policy, it is
proposed to discontinue the present
pattern of imposing obligation of pro-
ducing controlled cloth with effect
from 1-10-78, Sir, only one and a
half months remain. I do not under-
stand how they will finalise every-
thing within one and a half months.
They have to fix the quantity of the
controlled cloth to be produced, They
have to fix the price and, at the
same time, they have to invite ten-
ders also. All this is to be done
within a period of one and a half
months Sir, I do not know how the
Government will finalise it. Thus, thig
policy has been announced without
consideration of the practical difficul-
ties. I should like to know how the
Government is going to implement
this policy.

Now I will come to the second as-
pect of this policy. namely, the crea-
tion of g buffer stock of cotton by
the Cotton Corporation of India so
that cotton is made available at a
reasonable price to the textile indus-
try. I think this decision has been
taken without considering the past
performance of CCI. In fact, CCI
had made g bungling only. CCI im-
ported cotton on behalf of the textile
mills at a very high price, nearly
two to three lakhs of bales were im-
ported in 1977. After importing, the
price of indigenoug cotton went down.
The private mills, therefore refused
to purchase the imported cotton. Even
at present there are one to one and a
half lakhs of imported cotton bales
lying with CCI, They want to sell it
at a lower price. They purchased at
the rate of Rs. 4,500 to Rs. 6,000 per
candy and now there will be a loss
of Rs. 500 to Rs. 600 per candy, The
total loss will be Rs. one crore to one

and g half crores. Who will suffer this ‘©

loss? Ultimately, it will be borne by
the common man. The creation of the
buffer stock by CCI will mean bene-
fits to the middle men as they do not
purchase directly from the farmers,
The private mills, on the other hand,
purchase directly from the farmers
at a low price through their agents.
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So the buffer stock of CCI will re-
main unlifted. CCI then has no option
but to sell at 3 lower price incurring
huge losses. The Government should
ask CCI to purchage directly from
the farmers through auction plat-
forms. I would like to know from the
hon. Minister what steps the Gov-
ernment is taking to ensure that the
operation of CCI is streamlined and
what steps the Government is taking
to ensure that there will be no corrup-
tion in the purchase of cotton by
CCI, I ask this question because
there were several complaints in
the past about the operation of CCI.
Has the Government inquired into
the complaints; and, if so, what are
the results of the inquiries made? I
would also like to know what ma-
chinery the Government has estab-
lished to ensure that the private mills
purchase out of the buffer stock when
it ig created. Unless it is ensured, the
buffer stock, as previously stated will
lie with CCI and they will incur
losses.

Sir, what is the approach of the
Government to the multi-fibre? The
Government in this policy has stated
that the Government will encourage
the use of man-made fibre, I welcome
this declaration because it will bring
down the prices of cloth by the use
of polyester, nylon, viscose, etc. and
it will muake the cloth cheaper, It
is an admitted fact. But I think this
is a pious declaration only because
the policy of import of viscose has
not been clearly declared till now.
Sir, on an ad hoe¢ basis they are de-
claring if, and every time they change
it. There are two companies in India:
The Gwalior Rayons owned by the
Birlas and the South India Viscose,
these are the two companies which
manufacture viscose, and, therefore,
there is a great shortage which is
met with by imported viscose yarn
only. Unless a long-term policy is
evolved, there will not be any change
in the price of the cotton fibre. Also
the only two producers of viscose yarn
in the country earn huge profit by
changing high prices.

I stated earlier that this policy wil'[(\
bonefit only the big textile magnates
and the big businessmen, Unless the
Government takes firm steps and asks
the textile industry to fulfil its obli-
gations of the controlled cloth, the
consumers are not going to be bene-
fited.

The policy states that instead of the
controlled cloth the handloom cloth
will be provided for the consumers,
the poor people. Sir, I do not think
that the handloom industry will be
able to provide cheap cloth to the
comusners,

Unless all these points are taken
into consideration and a long-term
policy is evolved I do not think that
this will help either the consumers or
the handloom weavers or the khadi
industry. Sir, these are some sug-
gestions, and I would like to request
the Minister to consider them. Thank
you,

T SrETR AT ATYT (IFTII)
sugarata Agwa, foa faq ag awasw
gIT § TG war 97 37 T a9 A9
MT Gy 17 qv faey 7o & o7t §
wiw #1 4Y f5 ag T97 wgeaqw faug §;
zafaT 38 9T 927 § AvET a8y gHT
Frfgn |« FfwR faad S g safera
& STHT 3@ FT 0Ar wear g fw oy
F1 IT AT 4T FIT T FT IT TS
T g 1t weyr fant @ F o
»TH QLT NG F qTT FE IATHIL gTA
9= @ FI A FI F fom S
FA.FT A T &1 AT A H7IH
g7 | fatnT 7o & a7 1feq Fwamafy
St fqarEt Az & 1 T o) 9AF @y
Fer AT FT F1 ATAFAT FET IART
wet wir W g # gw
Faer Affq FT w@EE FWIE L TE
qget a1z g 59 5 fat geTe § Fuer
ife & g9y ¥ oF JFqeT 929 ¥ 97
qT @I g |
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St qqOR wmizd ¢ 77 FEAET W
~¢ T WS g )

=} QU THE WG TH TFW

Fr Frifer gadT AFTE0 A7 FAT 19
g ¢ € wfww 39 e gfaary
fifg wrag & | gUF W WA Y
fawa w7 27 a7 ow A e AW
g § 1 AT ®T FTIT FAN
®T, IWHT IFH FT AAT SHITAT FRT,
T 1L & 99N QU7 A(fAF T477 570
g 1 Siwar aTe § wad W A ¥
FFAET § o762 FET A7 FF TS I A
B2 WA AT A2 Iqe & & feEl
§ IS | SqWEET gl (FIIRT
wsw) % fagn & W gRT T T T
9 W9 gH B SUNT FAEIAF H
#T IAET TeUmA FAA | AT GO
AT WAHT 10 A0 F A= gF Arfq
F1 afq #7 3% 1 2y gfez & ag F=Ten
A #7 fawg & AW A%
wa1 g fF v s wre g s a1 faafra
a9 @ 2, 7T ok foodT a7
ANETT agy fzar 34 gZrar [MAT 67
ord § 34 IHILEEr 1 a|reg f&ar
SO | fadT g F O’ 98 Fgd
R ¢ 5 g Aifq axdqen qsfafaat &0
TERdE Y | A F@ A S AR AT
@ ST § fr gwrR weT "gEg A e
Fg1 ¢ T oy ag wreaml #1 awar-
feaTe (capacity axpension) 1 et
TEY & | uFNIT F 1 HAAT FFe asfy
g0 w9 HTE FIIMT AIAT AT qIBT
FHT A g A o 3T § fawaqre &7
gaAfq &7 ST IWET AAET TRV
FEAT O | W A% TE Aifa AT
aarer § gfaardy AT & § ga%7 awdq
FEATE | FI(F 38 A1 772 F7 A
+1z zq atq 97 & fr fragwe o faw
Hifa®l F1 adqT FIIT THFE TS ¥
qut afgear nfxar g TUWE weAaw
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&, o7 W & WreAW § AT 70
®T 34t 1 fear svo@% 1 Ffww
g satagifew atq | AEAT 3
Fgl Qg ar =wdtgm e faar 7
qAY AT a5 TG A F IAVAL 7
STd AR qA Fgd § A% T4 A
Frfgr fF 30-40 90 & 17 F17 HAT
ZETL w1 WY grEsat g gw 3fAar &
FIST § 77 B2 93 5w 0w fogs
wF | zafqu 79T @At ag § fw
T2 FT@EL F fawqre qT IF q1 qaq7
T sy, afFa ag oY famme 7% % ma-
gfaog faRw 99 9 I FIT F
SeareT wrE & fau fawars &1 gaafy
g wyar 394 ¥® Higw & 1 mw
garsar g ! garag @ fF faemi A
G & 0 o Faer AT fFar srar
g IR ST ALY FBVGT H KT STET
£ ) WIAT 1000 HITT FITT FAT & a7
ENIT T TAIT {rzv fazor 9% qvg
AET T AFAT | ITH 800-900 WY
IRATIZAFATE | TT@MIar
az #2d & & 50 wfrorg wmdz & i
gaT & 1 50 sfawa 7 o 21 Afew
faadr #=37 T T 8 TAEET QT A
FATAT SO | o wiama w1 wd v
g1 1 FHA g aAE @A Trfey
# g atq A1 EAWA F7a1 £ fwaAt
9% ¥ FolA FALT IA79 KT Fla=mgar
F1 g1 fear 741 § 1 FTFT FT@ET
¥ 219 7 | B & AT FZFW T
o gSAFN T A H AT JTUAT 1 AG
faega sfaq atg 2 1 =wmw 9g Far
% aae gt o W ZAT B FTTTW
g FAET JAMUAT a8 AT €&WT #T
famsr & PF My sTeamard #1 99-
F (cess) & HFT AE! fFar & 1wl ow
wrar gfq #ew & fgge & sr@w
1 grfg i T § 1 HIW A8 FQIET
FLAT & q1 F9 AT T8 WX I T
F1i 781 ? #gr war g ¥ ag foead
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['r‘r Frdw TF AIT]

uAe Yo Hro FI T FT ATAT FITQ@IA-
g s AF 5T frar war & 0 ag
T AT § 1 IAH FTL FIFY(cessy AT
FrfEn YT ARAT | AT T ITH(cess)
HI AT | GFATLST F HTITL T AT
ar FTET (loom) F FIATL g7 T ?
§ aff waar {5 a9y qg frar & ar
gt o fo=g 7 fear & 0 W@
qara & % 78 ITFT CFAIT F WG
qQT AMAT FT4 | T HES § OF ag
HIT FZAT ATZAT § | THAT A0S I
qAeF A FUT | AT FAT @I & 7
F72 T FLA1T FT 477 (ex-mill price)
Bt wETE | § a9 & A e v
AZY STAT FTEAT | AG W U HrREfAE
g2y oy | aifgT STES F I H 0F
g9 F1 F9g0 ALRT | qF FA7 F
qeq ¥ 17 (ex~-mil) F Frag EAr
qrvew frar 1 3t wiaw g g T3
TN FIAT & | UTT TIATEA & ©7
qIET F9% &1 (ex-mill) FTwq BTAT
gy & | wiaw gur fw gr Atz T Amm
B | gL HIET 9T FET B, gL ITHET
g% qeq BT A AT | I AT A1F
STIAIY #AT FLT g | & HT9HT FATAT
JIAT | FTF AN FOST T wA
HreT qEdT & 1 N Fgar § fiw
T g IF 9T AT 4T A BT J7T |
ST OFHTSS FT WAL ST A WIAT
J WY WTIT JFRRT | qQT FT B
AT FEF FT HLT A IHT Jg FI3 97
qIF AT ATS ®IY BT QT &1 HqGA
TI$ 97T €Y7 AT 6 ¥AL FT AT F |
§F A1 AT A F GFRRTF  ane
mrar & a1 #g7 & F ag wream A
Fag § 9T F 331 TR 0 H @O
Tga fogist FTar § ATTH |G 6 wAY
ETAAATE | TG FHITIT WA H ATAT
& oY Wi arel A7 FEAT 2, T@T 9IS
TS RAN AT S | TG AT A@IT FV
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a7 & ) IH AN FE@H O#
araT & 1 zafg o & gay e S
EYS X TEr E AV ATTRT F1E AFATE
agr g =fam | MEF qEw gEMEET
FrHG T 2ATE | FT KT ATE NH
TTL HIZT 93T ATZ0 A1 qg G ATATL
¥ [T, AT, T 8T IF AEH HT 9=q0
g 1 smrardr My FrvgaET far rw 8
U1 FgAr oz & fr e RSEA gaw
STT FLOWT FIE T FE AT TUHT
fawre 1 7z 3F frsmmdr & Fv@m
#1 fradr gra &1 IF IWA AT
®TS FT FAST AT 2 1 10 FATL AT
T 2 AT & FgA fFAT SR
T 97 (ex-mill) WIF BT 1T
IF JTYTT 97 T FIGq BT STE AT
AT FB TATA &1 GF FIIA & ATHATT
wrg frgtfea fear sar w11 99 9%
faare v & 1 At . {7 WY wEET
FowT g1 3g fawrfan o s arw
51 oFw. . faw W v w@r @ 9Ew
g\ °7 35%7 9o gama g fF 109
FTEF AT AT JNW@IE | TG AT
3 AENE 1 WIT A FAX A AT
TN I AT AT @I R

19 FTET AT F AR OE AT

AR AT FEE | AT AN &Y
grafagar & & 1 =W A1 Az

FOIE] H FATAT § AT AR
7 g1 ARy § 1 Ag faeye iw
arg g | g AFAr g Arag /AT
FTAT § | HY 3E0E TR q9T A7
Faferi &7 e ofy & aw
g @waT g fF g & @iw oorw
Gt w N ogiwE  Agr g
fra gem w F=i TEf 2 afw w
qFS FF AT AT & Al 3w § Afew
1977 ¥ a8 3% 3F ITrsy @y
¥ Ay wgem § FwgW F wm 9@ Ay
Ifaa seedt #7 S =fgw ? fam
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FAA FT OB W F AT ATHET AT
T | FE GTT 9@ IqN Far a1
JrEH AE R AHE ATAAT gl
€2y for sr =ifgy @g 1 WiFwd s
2 dvom A€ FE AW A &, Afew gt
FFeaT W A SF TGN | Wiwe
T T BT AT A AEEA P
¥ 93 TG qEFG FF g9 a9 queAr
g9 A & W § S oann e
Mgy, a8 7 faew &Y & W 3
faal & wg1, f5 Fyw 97 s frad
FAA F AW IR T@T AL
wgar & #orelt ae /g 9T Iast
¥ fadmm 1 qa st A1 waw § faean
g | TEAH F1 copeS F WHA H AW
& 1 g F=BT Y TS FgFT A
791 farwraa & fF s & Y q@
FER FWT & | S9N Sy WY &
H T3aT FFTE 1 WS F < faar amt
T FEE S AL ST | IAT
S A1 faar gar & 7R I 3Tt
6 AR famar 1 ww A Q@ A&
fagar &\ wra 3w fFew #1 Adl
faear & i qur st At faear ¥
TAF GEEFAE ! FH AT |

UF G quear ag & F owma &
AR F 7AW @ & FF AT 78
TATHY a9 & | TR F7 FAEHFATC
FATE A FTAFTH T 405 T
za% fou #1€ s dom g omw ¥
TAAT ey AV FF gaR v faar §&
fie a1 427 43 aw | 77 FUE F A
FT T ET TFA § [ gL THIL T
T g1 GFAY § | A AT gSqH FT
FagT favame & ara ¥ gt fvdar
Tz £ f St O WS an § )
4l w597 ghEr &1 W FwA TEfNQ
gt 2t fF ghg gnm AFT AT
T F a1y § | AT Iq qgeEav
subsidy 7 XY qF IAL MW F
1023 RS—T.
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A o foFrad wrm &) FEy &
f& o T frge aw 2 E, Afew
o = d o § oW =
=1fge § IV 2 & 1 9FT aFAE W
BV AT

dfrert St 1 v W
FAE BT HWT gl Jgdr @ &
TTHT Y 94T TG AT § 5 w5 v
#I ff a9 q@ s | oA q@
F WS 7@ a7 aFd & 7 3-4 wEW
T AT HAS qT AG FT a1 ¥
T8 wgaT fF O AF ar ™ A Fw
3T AW a7 F AT § I wifa fafraw
F TR a7 AT W G g0 | Al
FT 3 4T 4 AEN T8N W T &7 FA
AT 7 FT THA | qT AU &
W i T § a1 qAFT qEw A2
T 9@ |

uﬁww%mmm
FAWAAT TS TT 3-4 W T
FY T IR GA ¢ QY TG0 FAAS (I TN
£ IO | TAH A mu’k
W g1 @A e EeE

UF AT qET qHEAT qY AW AY
FANH WA W @UT F A g/
#F &1 5w F fafaw faswy & gom
FAT FT AAT WX SAM & FUST
FATY FY AW F AT &way A9 & IqH
TH TG AT @IS § | WA Ma F FeH
¥ HIST T A AINE g | IRt AR
F QU IR T N W I L
FIH I A G ATH & HT TG 4T
2t =fgg 1+ wwar Ag @ fv oamEe
ZgEHT 3% HiwAw g7 A8 w0
afz frar sy & @t Q@ @1 fear @
FEF a8 ¢ 5 v @@ @ @
21 et & faaq gy &8 wE
7 oET § A9 9 & 99 & g
aT IET & | 39 FEgAT Fv g fwAr

AT AR |
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[y st g w1y

Ha ¥ TEAEW A A FE g
g AR faa W s §) T
¥ g w1 oA §) ag fawgw
fafra 2 fF orae@ ¥ waEe #
Feom w4t @St AL & AFAT | A
AT ST A & | 99 w9
R AN F A, HH IqE DA
v @ A G Ay wE w5 N
T &, SgH 10—15 T FY g I
firerar &1 gafag s wm oI oA
AT T 8, @ 99H ST § ) 9%
FZX T FI Ag 7Y T g 6 Twwn
= HT faar sy 1 AfET guwE 6]
TEEH F 3@ YA &ad aie ¢ f,
g% At wfoeagt 7 @ wW@E, @
IUF FGIE F I J qFET TEAEH
fa s | ¥ gAw wEfaEd €
A OF qQT W A AT § W W
TF geem o W & S wfugd g §
I gaR AT, AT A F T & T
A7 & 3R 98 A~8@™T TF  BlE-gl
FTGAT a7 9T & | 9§ U&7 AT
afgq s 3 @ el B aie
g, U @RE F A g\

oo 0 & @@ T a@ wFm |
T TH AT FT G a7 gov7 {0
UEE AG § FH Y A T I IS |
agl AT g9 AT @R HT AWAT FCA
g1 & o aut & agex ogT@r g A
A W FRR @A wEWm g iy
78 8 & @y Wk @dt 3 sE,
WEER ¥ mge ad gy §
They are cess fool of co:uruption.
ool amag W g ) 3 a0 7
WA ) 3g 9 ¥ FEEFal a9,
ST 4T I T TF qTEA 9 4T 97
AT ST ¥ = 7 e Rt ax e
I FETy ag TEr 97 | Afew freen
@R ¥ AR frew wi0w T ¥
IUHT FETAN fRu 1 gEfay s
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FT Ag a1 g1 § ) OF 09 famay
N gE T F AR T AT @R FTH

awt & 3¥ o1 aifenfas famer wifgg

IGFT UF-agar  WRT o 3 FE) faear
Hell ARvE €A g W €9 I ATIH T8
HITT G | ATH WEAW § G A
FAT Sear § 5 @y sae ay mead
¥ oy #1 ST wifge ) faaer Wiy
wgrar (high subsidy) @@y
frerlt § forgeam H, o9 &% A
et Y g B gEwer 7G & 0E )
ug 3% & o 99 wier FUgT F7qT g
foad 3o a0t fawar & ) afea
QT & FEAWT FT AT WRATRA T &
fe 98 weeraX #1 #IT 9 WY |
Iq FAW § g AN @nn # 1 nfgear-
mfgear §ea@ B WL W A gl
ST 7 ey FT I AT @ agt @er
fem S 1 Do not make a fact of it

oY A8 9 @Y oy AR we &

7 § T | fergea Ay @S A

JgaT &y 91 | afea fegram @

deTs # Fiaardy WY 4 1 I SR
F wF FT W T HET @ ) HTOEr Y
wSTE & AT RN AR AgF w7 Y g6y
a1 ; AW 3T A9 F7 ddy ) o
FIO 39S MU omomE w1 werd Fy
R [T T ] @R A SRR
fear smo 1 S e 30-40 9T
¥ 9% I TN WERTER &Y A
FCAT 9T | F @Y Agt FEW G guFy
Y, St A AR AT T Ry
o g, afd ¥ W FAT O,
T ag W FAT wled Sav HY a7y w7y
ﬁmﬁgmﬁmma@m@g
IT §E GIIT T AW g, gy W
vgar § 1 afew 49 qre.—a‘rramsr
TR @I ( Time  bell rings ) =
W& F9T & g 1 SowwTeRes wEE |

o ¥ fex W wugizy 7 g A
% fog auté 37 § 5 3R Fwer A

#
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#1 OF A% fgmn € 2 59 a9 =W
¥ 9ga a1 Azg fenlt 1 e g
qIy TS7 AR 2 | F9 § a9 SurEn
ARy @ay § 1 afe Iu% TR A gE
A 2, o1 waifaw AeHY GO g
aY ag o9eT § | WX FE A F A
gSH ¥ fd FAW T § | GAIR Ar@l
FHR L T 779G afE g\h w
g¢ & | .
V& oot fRT qars daT € AR e

Afr &1 @ET FE@T { AR |
5 P.M.

SHRI P. RAMAMURTI (Tamil
Nadu): Sir, after protracted exer-

cises lasting over one whole year, the
Industries Ministry has come forward,
the Government has come forward,
with what is called the Textile Policy.
The character of this policy can be
found by the fact that the biggest
people who have welcomed this hap-
pen to be people like the Chairman
of the Federation of Mill-owners’
Associations, Mr. Mafatlal, and people
of that type. When they have wel-
comed this statement, naturally they
would not do it unless it is in their
own interest. That is why, when this
is paraded as a statement in the
interest of the consumers, in the
interest of the handloom weavers
and all that, T want to question
that. The statement beginsg with
fine premises. It points out that the
textile industry has been the oldest
industry in the country. Nobody
denies that. The textile industry has
grown in this country on the sweat
and toil and the secrifices of the
people and even during the British
period, the Swadeshi movement and
the non-cooperation movement were
there when people died ang it is as a
result of that that we were able to
withstand the competition from the
British people and that we were able
to grow. Then, subsequently, after
independence also, they had ample
subsidy from the Government in ever
so many forms and that is also ad-
mitteq in this document and it has

also been admitted in this document
jtself that whatever subsidies have
been given have gone mostly to the
organised mill owners, textile mill
owners, and the common people, parti-
cularly the handloom people have not
been able to benefit by these. That
is also admitted. That is why I say
that premises on which this document
is baseq are absolutely excellent.
But what is the remedy that has
been suggested? That is what I am
concerned with now.

First of all, it says that one of the
reasons, one of the main reasons, for
the mills falling sick is the fact that
many of them are burdeneq with
what is called the obligation to pro-
duce controlled cloth which cloth is
not profitable. But the Government
had the power to exempt these mills,
those marginal mills, and they have
been exempting those marginal mills
which woulg not be in a position to
produce that. Therefore, the question
does not arise. Therefore, today,
after exemption, after the marginal
mills are exempted, the obligation
falls only on those people who can
afford that. But now you are taking
that away. Naturally, when you are
taking away that obligation from
those who can do it, the obligation
to produce coarse cloth which is not
capable of giving much profit, it is
but natural that the mill owners
would welcome this statement and
they have welcomed this statement.
They have, therefore, welcomeg that.
and I have no quarre] with the mill
owners, but with the Government.
only.

Secondly, Sir, that obligation has
been taken away and that obligation
is now being put on the National
Textile Corporation. It is not true to
say that because of this that the mills
have fallen sick. I will not subscribe
to that view. It is a well-known fact
that long before this standard cloth,
scheme came inty existence, the tex-
tile mills in this country began falling
sick and they were falling sick
because of the loot by these peobple
and the mil1 owners, out of the loot
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of the people, built their own other
industrial empires in this country.
Every textile mill owner has built his
own industrial empire and it is all
made out of the loot by these people.
Therefore, to say that this has been
one of the main reasons for the mills
falling sick certainly does mnot cut
any ice with me. Anyway, you have
taken over various mills. Today,
you have taken over all these bad
mills, all these sick mills, which have
been looted, and on whom you have
placed or imposed the burden of debts
and from the profitable mills you have
taken away the obligation and it is on
these mills that you are putting the
obligation. You are going to put on
these mills the obligation of produc-
ing 400 million sq. metres of standard
cloth. Then, again, as far as the
textile mills are concerned, it i3 on
the National Textile Corporation that
you are putting the obligation of
manufacturing cheap cloth needed by
the common people. Cheap cloth,
acceptable cheap cloth—wonderful
adjectives—cheap cloth, qualitatively
acceptable cloth. This responsibilily
also is put on the National Textile
Corporation. Therefore, as far as the
cream of profits is concerned, it is
still reserved for these top business-
men—Mafatlal, Tatas, Birlas, Bombay
Dyeing and all these people. That
is why they have welcomed it.

What about handlooms? You say
that you are going to protect hand-
loom by hereafter not allowing
expansion of Ilooms. Looms have
been expanding for the last many
years. The cloth production is falling:
it has not increased. The basic point
that we face in this country is that
with a population of 600 millions you
are not able to sell cloth that you are
producing on the handlooms in the
available markets. This igs the con-
dition of this country. And in such
a condition you are talking of the ex-
panded needs of the people being met
and not giving expansion of looms to
textile mills but to reserve it for
handlooms. ‘Today, the handlooms

[ 14 AUG. 19781 Policy of Govt. of Indiz 200

are not able to sell the cloth they are
already producing. Last year, for
example, the entire quota of export
was taken away by the mills, and
not by the handlooms, because the
whole quota was administered by the
millowners, and not by these people.
Therefore, there is hue and cry. I
pressed the Commerce Ministry and
the Commerce Minister was good
enough later on to reserve six
quota exports for the handlooms. I
am glad about it, because I have been
fighting for handloom weavers all my
life. Now, Sir, you say that they
hereafter would meet the added needs
of the people. Now, when the con-
sumption of cloth itself is falling,
what is the fun of saying that the
added needs of the people will be met
by handlooms? The existing cloth
you are not lifting. You say that you
are going to put an additiomal cess on
the millowners. They are happy
about it. They know how to avoid it;
they are happy about it. And you
say that with this you will
subsidise these things. But how
are you going to ensure that they
wil]l produce the type of cloth that
you want them to produce? What is
the machinery? And how are you
going to ensure that the cloth that is
produced is actually sold? Today the
handlooms are suffering for want of
gale, as I told you. So how are you
going to do that? And how will you
ensure that the yarn supplied fo them
wil] be at cheap rate? What is it that
you are doing? Yoy are again saying
that the National Textile Corporation
will produce more yarn and see to it
that the yarn is supplied at a cheap
rate How? The reponsibility Iis
pushed on the National Textile Cor-
poration, Government of India. The
Government of India would bear all
the losses and the textile millowners
will have the cream of profits. This
is the sum and substance of the whole
thing. ‘Therefore, Sir, if really you
are interested in seeing that today

the handloom industry in this
country flourishes and the textile
industry in this country exists as it
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exists—I do not want the textile
industry to be finished—the first and
the most essential thing is to see that
yarn is supplied to them at a cheap
price. Today you are also talking of
controlling the price of yarn, of cloth,
of cotton, so that cotton is available
at a proper price. Previously also,
we made cotton available at a fair
price during the last six months.
America is going to produce 50 per
cent more cotton. The cotton erop
in America is going to be 50 per cent
more, as a result of which the prices
have come down. In our couniry,
the price of cotton has tumbled down.
But the question is: Are the mill-
owners passing on the benefit to the
consumers?

SHRI DEORAO PATIL
rashtra): Absolutely not.

SHRI P. RAMAMURTI: This is the
position. Therefore, whether the
cotton prices come dowp or the cotton
prices go up, the millowners continue
to go on increasing the prices. This
is the phenomenon which we have
been seeing in this country and this
particular phenomenon cannot be
stopped. There is no method, no
solution, for stopping this as far as
this programme is concerned. 1 am
suggesting a simple thing. He is now
talking of increasing the availability
of cheap cloth by man-made fibre
also. I do not know if Mr. George
Fernandes is aware of the fact that
the Planning Commission had worked
out the price of mixed cloth, that is,
the man-made fibre and cotton fibre,
recently. There was an exercise very
recently by the Planning Commission
about this and they have said that
the mixeq cloth will cost between 3
and 4 times the price of cotton eloth.
This is what they have said. How is
it going to be cheap? The only way
to make the handloom cloth cheap is
to take away all the excise duty on
varn and to take away yarn from the
mills at cost plus profit price and
give that yarn to the handloom.
Then the handloom will be able {0
compete with the mills and the mills
will be forced to bring down their

L it
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prices. This is what has to be done.
The Government is not prepared to
adopt this bold policy because they
want to pander the millowners. This
pandering to the mill owners has
been the policy of the previous Gov-
ernment., It is their policy that is
being continued in g different way. It
ig the same old wine in
new bottle. Objectiveg are
defined. They speak about time-bound
programme. But there is nothing
there about the time. Therefore, I
want to point out that unless the
Government of India is prepared to
come forward with bold solutions,
this cannot be done. 1 am not asking
for the nationalisation of all the tex-
tile mills because I do not want to
ask for the moon. But I want to
force them to sell the cloth at a lower
price. How can they do it? If the
handloom cloth is sold at a cheaper
price and if the people go in for hand-
loom cloth, then the mill owners will
be forced to bring down their prices.
But the Government have to see that
the yarn is made available to the
handloom weavers at a cheaper price
as a result of which they will be able
to compete successfully with the mill
made cloth. You should remove total-
ly the excise duty on yarn, take the
yarn from these textile mills and
spinning mills at cost plus profit price
and distribute it to the handloom
weavers throughout the country, It
is not a very difficult thing. Once you
do that, then you need not organise
the distributive agency because the
handlooms will sell it at a very com-
petitive price. Once they begin to
sell it at a competitive price, the mill
owners will, willy-nilly, be forced to
reduce the prices.

SHRI K. K, MADHAVAN (Kerala):
There is a mill in Kerala exclusively
meant for producing yarn for hand-
loom weavers.

SHRI P. RAMAMURTI: What does
it matter? This is what 1 was say-
ing. The National Textile Corpora-
tion, with their present position, will
not be able to produce yarn at any
cheaper price, Nothing is going to
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happen with their out-dated machines.
That is why 1 say that this Textile
Resolution about which much ado is
made is not at all anything new. It
is certainly going to benefit only the
mill owners. It is not going to
achieve the objectives which are
wonderfully defined. As far as the
objective portion is concerned, the
objectives are good and I have no
objection to objectives. Objectives
are good. The objectives of the
Planning Commission in the First
Plan, the Second Plan, the Third
Plan, the Fourth Plan and the TFifth
Plan have been absolutely good.
Breaking up of concentration of eco-
nomic power and all that were abso-
lutely good. But what is the result
of it? So, I want to point out that
the result of this policy statement
which has been made after so much
of exercise—I do not know why they
took such a long time in doing this

. exercise which is a simple thing—is

going to be a big zero. It is not go-
ing to improve the situation in any
way. They have also stated about
different rates for different types of
varn. But the different types of yarn
have not been properly defined. They
have stated in the Preamble that they
have defined it. Now even now they
are keeping quiet on that. I want to
bring to your notice that on the 22nd
of August last year, one year before,
suddenly a Government of India noti-
fication was issued at the instance of
and as a result of a report made by
the President of the Mill Owners
Association according to a ‘statement
by Mr. Mohan Dharia. On the repre-
sentation made by the President of
the Mill-owners’ Association, a noti-
fication was issued allowing the im-
ports of polyester fibre yarn against
the export earnings of any commo-
dity. I was the first person who re-
acted immediately. I saw the noti-
fication on the 23rd. On the 24th, I
fixed a special appointment with the
Prime Minister and wrote a letter
and said that this should be stopped
immediately, and this way we cannot
waste our foreign exchange. I took
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it up with him and later on, it was
modified to some extent. I am not
going into the whole question. I
pointed out in a subsequent letter to
Mr. Mohan Dharia that during these
11 days, import licences to the extent
of Rs. 4 crores were obtained by the
Reliance Company, the Mafatlals, the
Bombay Dyeing and so many com-
panies. These people have acquired
so much quantity of licences, and
today you are allowing the textile
mills to manufacture this cloth which
has been all along reserved for the
handlooms. I have been fighting this
battle. 1 had written to the Prime
Minister a letter. I had pointedq out
there how some of these people have
been profiteering and how the hand-
looms have got to be protected. 1
want to ask the Prime Minister, 1
want to ask the Industry Minister: So
far, is there a single reply to this?
It is now six months already. 120
Members of Parliament have written
that letter. He can contradict the
statement. I have written from the
policy statements issued from time to
time. I quoted the examples that
these licences were denied to the tex-
tile mills unless they undertake an
obligation to export. I have written
all those things. I have also written
to the Law Minister pointing out the
illegality of it. But despite all these
things, not even a reply comes. This
is my predicament. And the Minis-
ters would say, “now, the prices have
come down.” Yes, the prices have
certainly come down. I had suggested
at that time that after all, ultimately,
only half a dozen houses manufacture
polyester fibre yarn, and why don't
you take away their entire production
and distribute it to half a dozen

places? The distribution is not very
difficult. This is used in only six
places. You can take it over. T made

thig suggestion to Mr. Subramaniam
when he was the Finance Minister.
And I made the suggestion earlier
also. They did not accept it,
Congress Government did not accept
it, and this Government also does not
accept that suggestion. They said
that they are allowing the imports

the >
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im order to make the prices come
.down. I agree, the prices came down.
" But what is the result? As a result
of the polyester yarn coming down
from Rs. 230 to Rs, 130 per Kg., has
the price of the end-product been
reduced at all in the market? Have
the common people, who purchase
that cloth got any beneflt as g result
of this? Therefore, what you have
done is this. The Birlag as the manu-
facturer of what is called the polyes-
ter fibre yarn fleece the people.
There the profit becomes less, and
as the manufacturer of the cloth, the
profit increases, and the beneficiaries
in the final analysis have been the
textile mijll magnates. Therefore,
what I point out is this: Let them
point out one statement which I have
made to be wrong, which the Mem-
bers have made to be wrong. Let
them at least correct us. I am wil-
ling to be corrected. 1 stand for cor-
rection. Therefore, when I say this
is not in the interest of the handloom
weavers, you do certain things, This

policy has not yet been defined even’

now. They are still thinking and
thinking. This is a wonderful posi-
tion in which I find myself. As far
ag this document is concerned, this
is not going to serve any purpose.
Let them have a re-thinking.? As I
pointed out in that document, I want
an inquiry by a Committee of Par-
\liament as to how that notification
of 22nd August, 1977 was issued.
‘Who is responsible for it? How is it
that the mill-owners were able {o
influence the officials or the Minis-
ter? How did it happen in 11 days?
Everybody agrees that it became a
big scandal. But who is responsible
for it? Why does the Government
not take the Parliament into confi-
dence? Why does it not take the
people of India into confidence? Why
does it not take action against those
officers who have misled the Govern-
ment of India or the Ministers con-

—«rwerned if it is a case 1like that?

Therefore, I would ask the Minister
to have a Committee of Parliament
to consider this whole question, We
are willing to give some concrete
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suggestions. I do not want to sug-
gest things which the Government of
India will not be able to carry oul.
I know the limitations of constraints.
I know we do not have the Govern-
ment of the Communist Party of
India (Marxist) here, I know that
they will not be able to take over
the mills. Therefore, within the ex-
isting framework, I am prepared to
make concrete suggestions which
will mitigate the sufferings to the
maximum extent possible uynder the
constraints under which they have
got to work, if they invite sugges-
tions. But they do not invite our
suggestions. They have always got
that Marathe Committee and this
committee and that committee only
the officials. They are the people
who are all-knowing. Formerly the
I1.C.S. people were the all-knowing
people. Now the I.AS, people are
the all-knowing people. Then they
say that a committee will go through
that committee’'s report, And that
committee’s report will be gone
through by a committee of the Cabi-
net or the entire Cabinet. Poor
Cabinet Ministers. Where have they
got the time to go through all theie
things? In such matierg a specialis-
ed understanding, a special know-
ledge of all the things is necessary
and there are public people who have
got the knowledge and who are im-
terested in these matters. And, I am
sure, Members of Parliament are
also interested in this problem. Some
of us have said that in this problem
we are willing to help the Govern-
ment, we are willing to give construe-
tive suggestions to the Government.
Even now I would suggest that before
finalising this policy, you give us an
opportunity to make some concrete
suggestions, You say democracy.
But democracy means when ycu make
a policy statement, we have got to
accept it and debate it. On the other
hand, if it is real democracy, let us
have the opportunity to sit fogether
a committee of Parliameant, g?
through the entire textile policy and
see how the handlooms cup be pro-
tected and how the handlooms can be
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expanded and more employment can
be generated. Let us sit together and
make some concrete suggestions We
will do it within three months. We
won’t take one year like the other
committees. We will sit from day to
day and make some cnncrete sugges-
tions and then you can examine
them, 1 am prepared to sit with tue
officials also and examine the posi-
tion. XLet us all be associated. Let
us not think here that only the IA S
officials are the wonderful people
who have got the knowledge of
everything and they alone are to lay
down the policy., This is all that I
would say, Sir.

Finally, Sir, I would ask the Min-
ister not to enforce tre pclicy which
is not going to lead thie country any-
where. The obligation on these tex-
tile mills must be increascd. They
are looting the people and they
should not be let off so caeaply and
all this responsibility should not be
taken by the exchequer. Ultimately
it ig the National Textile Corpora-~
tion, which is the losing concern. 1If
you take over some of the bigger
mills, I have no objection, But, I
know you will not be able to take
them over. That is why 1 am sug-
gesting some concret> measures so
that the handloom industry in this
country can be saved. Last year, for
example, the handlooms were not
able to export and there was a glut.
They were crying. 7 had to go i2
Mr. Mohan Dharia again and =again
and ask him, please see that this
export of handlooms is left to a bedy
of handloom weavers and not of tox-
tile mill-owners. He respcnded. He
said that he would include these pec-
ple also in that committea That is
what he did.

Therefore, what I am puinting out
is that we are preparei tc make some
concrete suggestions ard let the
Minister listen to these suggestions
and on that basis only let hum frame
the policy. Let him not =ome and
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Let & committee
of Parliament go intc this questioﬂ.j
This is all my suggestion, Thank you.

2

bers of Parliament.

ot I wifew : syawfy 78y,
TR F qUE W FE LT
wged &1 faum & @t ag awsr Aifq @
faun § wfx F9gr ITM ¥ A=
faaTy, AT TR, FAF AT TG
F IWE AW AW T AT
wraey § HIXIT AW 7 wiqsg ot gqy
i arfas @ | grmaga Al
R H wAl g & 1 fos 10 W
gzafg i sl s@ F A EgR 3T
e aT ag™ & fF gwrd 3w &y Fwet
Fifa &1 s Al § rgeg &, 99 fram
S FF g1 7@ 2, fasr miaw oy fasy
1 e &, w1 o fael ®§ oFw
FQ M FFAL AT FT5 FT IARC
FW & 7T W 37 @7 %1 fgg @
2 o g¥ uF quy arfedT g Sifeq
faga! ST Fled dgaerew Tifwdy
FEAE | GYT AT 1 6917 § @ FLEAR
¥w F g A ¥ w8 yfFamg frgd €
25 faavas, 1976 @1 2ETTE A LEHqA-
T FTew Za@eazd@  TifeEl 9T U
g gar 1 IFF afunHTaEY ¥W
dara ¥ 1 v qed faar fan e
s T fear ur | uF feqrdde W
EFqaIgT FH 18-3-76 F AT |
% a9 g aifaardz § o, g
FETg  UST g1 e ;I
qrw awT & gaeq A awArage 9y
5UF g ¥ Hua Tged fa=me @
wet wgrea #Y wigw wifar age &
3T AT FT NI GATAT qT IgiA
54 faug ¥ FT6! faer=mdt |7 | A IEd

e

4



\

209 Dijscussion on Textile

1§ % wifzr W gl I A K
F1 17 R, 1977 F1 AT3T IT AR
#ifen & a5 go qTEE qriaEt &1 q@
FW ¥ foe qx FAST F9E S afaT
FAET 7S a1 | TR A1 @ A
FE 4| SAH  UF #AgEqW q1d
¥ gaEl dgar g, 9€ 9§ )

“Primary objective is and will be to
provide cloth of requisite guality and
durability at reasonable prices to the

vulnerable sections.” gg 3q4T wgAT
ITW AT | GEA IR 9T yaw famy A
“It is a rather undesirable state of
things that we witness today that 90
per cent of population cannot be look-
ed after by even 10 per cent of the
total production of textile in this

country.”

T # I 9 I FRIE | 39
Hifew ¥ ==t & are a7 G791 fo oF
3EqeT Fraw awergw wife’fi arg
91 | w7 gt § fx 5391 wgien woer
Fifq g 91 @z famr § amd mfax
¥ ag Fg1 ) 4% A7 w$oHe § 3z 8
9T 1 A FAS-14, 99-7 # Famgr §—

" a1 favarg g f5 me 3@
wgeaqy sam & fag e ¥ AR
qgel 91T gF anfea fq &1 gt
qa13 faat sroar @97 a7 Ak aw
®T FAQT ®T AT ATIEIRATHT F1
97 &0 & fog i 7 g7 w1 Q@
FE aﬁ femr & ow qgagvr FIq
g .- -

I Fqa faar § fF a9 F and

e

Iy Tifa 7471 ¢, 98 § “€uce FTeH
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dzmargw ey’ soawfs o,
gigee ifedt & g &1 € 7 1@
Fagersd Tifadt 7 ®A ¥ 1 F
FreFeE [T gV feeqma | R Tag
FY HTT H 5g 37 95 WG TF Ao
fom g & 137 97 eam Al fear gafag
gAY 32T Samergy qifedl F a1 U
Fo fa=17 @ WY AATEE ®1 AWAS

FigaRiE  FRIT 7 A HgEqw
gura few 7 | 9gAT AT R
Remunerative prices fixed for

the
grower. e

g AT 3HT AF §
Range of maximum and minimums
cotton prices for the mills should be
worked out and enforced. :
gw 7g) wgd & fawr satet wia & Fow
giR | 3w 91 & fa s fod warg
F w9 gfraay i fafaan g 1
fax wtrg | dEw ag

To eliminate unhealthy and specula~-
tive practices.

frea St fasrag &t & f5 a9 &
ATET T G429 g & Fara gz Faear
2, Sa%1 AT 919 foaq 18 | AL gF
aga g7 wigeaywi gaAra frar waw
Frocurement through public and co-
operative agencies should be stepped
up.

gL T F) AT ZTPST ALY TIiergY
AN a:m%a‘rtsamaﬁ

9T a8 & - -

To eliminate the middle man.

amrag g

Varieties of textiles should be drasti-
cally curtailed,

qi=al I A9 § 9% &

Ceiling prices of cloth fixed based on
yarn count.
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[sfr Fqer arfed)

A ag aEfefEs faare F1 & T
T® ¥ grize dagergd wiedy &N
¥ fore g Felr 1\ & SO A1 F
ZAT HET AR A1 qaTstaTdy S
YA T iy @ E T30 F

FFTT T FS FOGHL FIH ST
AT AT GAES AT { gHA AT
i ArTEAYAT AT & | WL IR AT
Far fom 39%, 58 9% 2 o< f& A

¥ fau gqg Few AR TG F
rzfr ¥ FIET e g & 3T I
N AL gt g 1 ¥ A g ¥
faat ®Y FAY g gad 7Y qgaﬁ g
qra} ¥ 97 gz-9g g5 & 99y (A qiAg
FaaarT g g dafra agaw g v
IqIeR] & 17 Hfqs=Ig FT 1797 37
% g AAETC F1 FTCL A (A#Taq &
faq gas TeF qur Aifa fqwas w1
=T wgY aArat 7at g | & SAF) geadre
¥ar § 5 wrIF qarT # T frorg
1 & A% 9T F [HT @I § | gEy
FAEAT & 91 1962 ¥ B ATE @ &,
giwaidy TENITT TR AT
Frzq qiferdT ¥ Y § I8 & STUSH! HT
FAFE  geY W AEY 30
qg 97 qF & T IS qF I AAAT
"qrfadr T8 B S ARG o

Iqanrafa #gied, €eHe ¥ AT
AgER { oy aqrar 5w F gt §
FIET FZTST I & SATT 1 TeAI I
wgdl § ag ¥ TGl g 1 AfFT FI0R
JAITH] F 1T TOTAT FT WA J27
IEE, § 32dIS FET T3TEIRT A
gArae @ Fote agar smgat g ara

FFUgT & X F JT 9w g7
T &, AFE S ATFTSIER T g &
FTC § O TF G3F T57 |

“The traders are benefited rather
than the growers. August, 1974:
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price of cotton reached the peak.
October, 1975; It reached the lowest.
The index of wholesale price stood
at 299 in January, 1974, reached 381
in June, 1976. From June, 1975, to
June, 1976, the price index of cot-
ton went up by 36.7.

gafog & st sngan g £ g,
1975 & ¥drgefaarae, 1975 &
F19 ¥ &% & wrg ¥ fraae madt, S
Tz FET F AeA ¥ froage wwi
afea 792 F a17 7 FEIZC 1 gAY TE@
é’arwrrqar‘rﬂ‘%ma:rg@wr TS
aasa':r I+ 514

“Wholesale price index of cotton
and cotton cloth: Unstarred Ques-
tion No. 514: The wholesale price
index of raw cotton and cotton cloth
(Mill) from January to July, 1977,
was as under: January, 1977-raw
cotton price: 213.7 and cotton cloth
(Mill) price; 169.8.”

AT Gt H A H W wrEAaay
TEd SrHT g w1 213.7% 206.7
HT FIET F TET 97 T 169.8 ¥
178.6 | &g & W@ frv @ Sfwe
F3 F1 a17 fra 4§ § 1 gafe ag
Fg1 i wia § weadl v & 91 94y
faer wifaa? 1 qFa77 gRT € T W
7gT § afeF 395 fHera w1 33419 grm
& i< ¥ g oY OF 0 3ad arar wrgar
g fr ag T ware w1 E | faa At
F1 FATH &A1 & 0 F Irgae foeari &
&, FEIIRAET § o a1 FTeA FIWIRIT
AT 3fear wra fry asw oIdr § |
g sy f@fer dga @ §
I9% wmgd o & sty gde
& AT [AIFT §, THAT A1 T AT
& fF fpaai # gz gar § T3qarda
faq 757 Ife ¥ e O o e
q¥T garar g fw:

“It is reported that the prices
paid by the textile industry for cot-
ton are as high as 30 per cent com-
pared {o the prices obtained by

1
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- cotton co-operatives for the cotton
" sold.”

7 1 EF v FIE0 &, AT
Frd J1 IET AT FW § IIY 30
vz qriq fram F1 #7 faqar 8,
& 199 F7var A srHM A ZT CF
AZAY AATA FrEA F Trfq F AaX A
2 faa% fF 13 ¥ &Y 8 a6 3% wger
* A g7r77 & sara gy wifaw
F & 1 gk stz wreefe ageT
27 wd, 1977 %) "7 wiwwen ¥
FET 3, I8 ¥ 97,

“qrafror & &I HIAFT I T
#% TIEAT § TF ATAF WG {99 TAN
g 3, Frad ST T & T Y TR N
a7 & | Frarat ®) wqw geave 1 Ifer
T 4t fyar & 7

¥ g fay ag 93 wr § fr 37 auR
HIFIOMT Jq7T FT e@2The § | FFaras &1
faaar @ oz 53 § 81 WgTq &0
Try A7 Agf faaar § 1 ag T asgafa
¥ zase Y g1 AT €Y wr fr qen
Aifa & §8 gy 9t 7 ANfam 1 390
F15 Al FraEr Fe 7g) fpar § v
Fare F1 gr3faw orfadt g & we
~ 7t TG § AT qAGFT T oY qgy T |

FOF(A FATT FT FEFAT AL Faf
F FITA F A F I H ISEHAT
APFA qTET &1 U afas Aifa
#0395 A0 AEATE |

There are two contradictory policies
followed in national economy—full
protection to the industries and com-
plete destruction of the farm economy.
If price of farm produce comes down,
it is a matter of pleasure, if the simi-

¥ Yar trend is established in the indus-

try it is treated as g danger of loom-
ing depression. In agriculture more
production is associated with the fall-
ing prices while in industry more
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production with higher unit prices are
ensured. The farmers are caught in
the scissors crisis,

gafaq gas wg1 5 F127 ygfow
F A § A @ Arar 7l | T@He
I g, gdweree Wigfas e ww w1
geaTseie gd wT AR F Wi gav
givgea T Srgfaw wom fRfea
FAT § |

THIFeT T TEAT FHITT 1965
#Fg FTnt & ol fge B am
TATT 9 g1 & FFI7He 5 7 famn
a1 /AT I59 a9 7@ & faa
go o Hro #r frgfy gf | 3% o
qTE CHErg 3G AT q7 SAFT G
fafede & 1 < st TgARfea S5a
AT &, T To Fro &Yoo & ag 717 FET &7
a1 MG Tz g & Sgafen qrgw/
e aga W F frgra s v 7
AT 7 T g7 A8y faar

Government has decided to give re-
munerative prices to the farmer.

ZATX AT T i AT TS (e
arg = Fg A7 |

Then, what is the remunerative price?

fog a0g ¥ A7 &7 S | SFH FE
WG FEFA FT qaTa |l ST 7@l
a1 | w97 T eI Ag! At mr
Fgr a1 f FTEe A% FEIMT g ©@E
H fewe wvar § | gav Fg1 & @1ew
5T qF 9 F I I4F &, TF q7
FEE TIF T CFAT T8 T TgASeq
yreq fera FITT | A FTEHT IFT &
FATK 1 & 1d T HT 1 gaE faan
HIITT HET AERT TA U7 SATRT e
§ | goa g a8 § 5 o 59% 31 e
¥, 99y Fred F1 g fox Hifsd
W faa forgiv miy wiww fear ar
gt Fgr fw < dfefam dge
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F3TE T F FNAT A FO wEET AT
wfgy @it 376 qafexw gwa g
fear av wie gd g § fr wids w=Tae
§ I3% &7 FET FF76 TEET HALT
TeITEE FYOWT IT g GTAS FHES
q oo fong ot 38T &

Feo iy grmaata  se) sare wifs

st ATy @S - g feae §
CHRIT WG | W53 f&F F79 & a17
# gnd N 514 feAE 24-11-77
98T ai—— T T

Recommendation of the Cotton Nexus
Committee: ‘The Committee observed
that it ijs possible fo evolve g nexus
between the price of kapag and the
mill-gate delivery prices for cotton
and the prices of yarn and,cloth.”

T G A, gEmTface
HIR TFGTE 4 W7 FAI F T A
femvdam &t  fr ag w1w g1 vt §
& 98 =7 A1 g7 &, fomr & TG
ST FIST HIAT §, SERT ATAZTE, §a &
FIET #T A6 0 &< §%d 5 | A4
faadt 7g & A wgiew & fo ag 0
faz g ena sl e amar § for ug
fTivd wga % a9 @ ) g9 gaT A1 G0
a9 77 forgt o @1 wfes ag i@
AT qF T A AT T R

# gEU gHT AT ATGAT § | WAC
dat wZRA FavioEar & ag F1H w0
T § a1 wuey fal & 3¢ drgr-agfy
afaarg 7 § AR F: | sy
AT F1E 53 a1 37 A mfse gar
¥ afew 7y fraw fael @7 se Y @
fanaY affard =0 & dg-rar 8
g, faal &t arr 7 gav 8, % firal
# ag frerr oy 78 & 1 330 g =Ted
g ag arr &1 @l 7y, 7% @ea 7
frarat & sore gdeT ¥ fau wew
I F | WGIUE T F129 NI

l
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=Y FATT FT 3, weoed araidy &1
faxrs foar o7 awe WE TSFA
AT FT X FATG BT TF T HET G
af §q FT A S g |

g9 & a1z A1 WrZa fadr g foawn
siaw qTE+ Fgq € ag WY WFAe ALK
T &Y wTd g AIY fyer v it =g
# 7% & q15, I8 TR A w98 FT
Afen #1 AT F 1 OAGOE
HTETT A TH TS TG ATRAT 91 FIH FT
favig fear & « § STEAT =TgaT § WA
T I TE g T & F|r wgrue
wEAdE #Y A1 F12T NEEE @y
7 Y AL FIT AT § Fp 7 ) e
gater 4 ug g & foavay ¥ sreq 1
TZq To o #to 7 frgmue a7 2 ?
forg w5 § 7 e qw fuawaw § U7
I &1 ® AT § W 9% 9gH g
IgE WA e g AfET Wi aw R
FIRAKT GO g8 AW I g2 &
AT gEE g IwE F gF FARE
34—T%, IFHT TAE TZE ATEE a7
# 2258 o §Y IT ATHT 7 IEHT VKK
Tad 9V | e § AT {7 ST qrgq
390 & 450%o g ) AT 377 few’yw
& ) AT IO TR s9iE WIEE 9 HIT
wfewt ST § TgaT § 1 ST 78 gaT
2 qniEaEE ww g & fF feeta &7
THAT AT g AT T FTeA H1 @A
FEA T AT E T G SAHT ATAR
EY 9B & | Zafd § FgAT et §
a8 UL F FWE TEE X5 A% &
foe 400 ¥ W I 1 gEEE |

MR. DEPUTY CHAIRMAN: Shy
Indradeep Sinha.

SHRI INDRADEEP SINH
(Bihar): Sir, the Minister is not her¢

THE MINISTER OF STATE IN TH
MINISTRY OF INDUSTRY (KUMAHR
ABHA MAITI): I am taking notes.
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SHRI INDRADEEP SINHA; Mr.
Deputy Chairman, Sir, now the only
Ahing new in thig so-called new policy
statement on textile is that this Gov-
ernment has completely surrendered
to the textile mill-owners on the
question of controlled cloth.

The question of controlled cloth has
a long history. It was originally
fixed that 40 per cent of the produc-
tion of the textile mills will be ear-
marked for standard cloth. Then that
40 per cent was reduced to 25 per
cent—i.e, about 1000 sq. metres. Then
that 1000 sq. mefres was reduced to
800 metres. From 800 metres, it was
reduced to 400 metres by the Janata
Government. Now this policy state-
ment says that the private sector tex-
tile mills are completely exonerated
from the statutory obligation to pro-
duce controlled cloth. At least this js
one issue on which Mr. George Fer-
nandeg can claiyp that he hag beaten
the Congress Government hag defeat-
eg Mrs Indira Gandhi—ang that is on
the question of surrender to the tex-
tile magnates. What Mr. George Fer-
nandes, the socialist, has done, Indira
Government, the capitalist, could not
do. She did not completely surrender,
but Mr. George Fernandes has sur-
rendered and the mill-owners now
are showering their Kisses of love on
him. And I hope they will also
shower on him their 30 pieces of
s silver. Why has this been done? The
big argument in the statement is that
the textile mills were running at a
loss. Why? Because they were re-
quired to preduce coarse and medium
cloth,

Sir, T have got with me “A Hand-
Book of Statistic of Cotton Textile
Industry” produced by the Indian
Cotton Mills? Federation. According
to this hand-book the overwhelming
majority of the export that our cotton
mills are making to foreign countries,
consists of coarse, lower medium and

- higher medium cloth. For example,
n the year 1976, out of 534 million
- metres, only 58 million metres were
of the fine and superfine varieties.
‘The rest were of coarse and medium
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varieties. So these mills are able to
make a profit when they produce
coarse, medium cloth for export. Sir,
they export largely in ‘“grey”. In
1976, 64 per cent. of the cloth export-
ed outside the country was grey. That
is not processed, not bleached and not
dyed. It is just rough cloth produced
in the mill and sent outside. The pro-
cessing is done in Europe. So they
are gble to make a profit on the pro-
duction of coarse and medium cloth,
also on the export of coarse and me-
dium cloth. But they complain that
they are incurring a loss when they
produce the same cloth for the people
of this country. What is the réason?
The Government should explain it.
Why should the mill-owner incur a
loss if he is producing for the people
of the country? He will make a profit
if he is producing for the people of
other countries. What js the riddle?
What is the clue? The clue is that
the price of controlled or standard
cloth is controlled by the Government.
And it is this price control which
makes them howl so much. Whereas
when they export cloth, the price is
not fixed. So they can charge any
price. They can negotiate a price.
But here the price is fixed. So what
they are really against is, is not the
production of coarse and medium
cloth but the production of a cloth
whose prices are controlled. And
against this they have been protesting.
On this issue this Government has
shamelessly surrendered before the
textile magnates. They have com-
pletely exonerated them from any
obligation to produce any variety of
controlled cloth. Now that will be
produced by the National Textile Cor~
poration. The statement says “Also
later on by the handloom”. T will
come to handloom shortly. So is there
any solution to this malady? In the
very first paragraph of the statement
the malady has been more or less
correctly defined except for this refer-
ence to production of controlled cloth.
Other things are more or less correct.
Then, will this lead to a solution of
the crisis. Why is the textile industry
facing this crisis? It is facing a crisis,
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Sir, because, as Mr. Ramamurti cor-
rectly pointed out, the textile mag-
nates have systematically looted the
industry. )
Sir, the Reserve Bank of India made
a systematic study of the finances of
the textile mills during the entire
period 1950-51 to 1974-75. I hope the
hon’ble Minister of Industry, at least
his officers, have seen that report.
Certain facts are very, very revealing.
For example, after every five years
the percentage of their profit goes on
jumping up. Between 1951 and 1956
their total profits, before tax, jncreas-
ed by 46 per cent. Between 1956 and
1961 it increased by 55 per cent.
Between 1961 and 1966 it declined
by 62 per cent. But between 1966 and
1971 it again increased by 134 per
cent. After that they have given
annual figures—they have not given
comparative five-year figures. So,
this is the situation. Prices have been
rising, profits have been rising conti-
nuously. And what have they done
with the profits? They have distri-
buted most of the profits as dividends.
They have paid dividends even in

years when the mills had icurred
losses, and this policy of paying
dividends at 5 high rate has

denuded these mills of all reserves.
Sir, T have no time to go into these
figures, but I will only quotgs the ob-
servations made by the Reserve Bank
Review about their policy on payment
of dividends:

“Profit allocation of cotton tex-
tile companies from 1950-51 to
1974-75: In the case of six groups
of cotton textile companies, it is
observed that these companies have
generally followed a liberal divi-
dend policy with its adverse impact
on the amount of profits ploughed
back, especially in lean years.”

Ang this policy has resulted in com-
plete drying up of their financial
reserves and this policy is being con-
tinued even now, in the latest year,
this year. In the Economic and Poli-
tical Weekly, figures of three com-
panies have been given—the latest
figures of Mafatlal, Standard Mills and
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Swadeshi Polytex. Mafatlals have

distributed a dividend of 17.6 pe
cent, Standard Mills a dividend of 2
per cent and, Swadeshi Polytex, :
dividend of 15 per cent. The samt
dividend policy is continued and it i
this policy which has led to the dry
ing up of the reserves. And wher
the reserves are dried up, they comse
to the Government and say, “Give us
money, give us money.” 1 won'
quote the opinion of the Reserve Bank
but 60 per cent of the machinery ic
outmoded and even this outmoded
machinery is not fully utilised. And
now they are howling that unless the
Government advancegs them money,
they will be unable to modernise
their mills. But when they had the
money they had eaten away the
money, they mis-directed it in other
directions.

Sir, this Reserve Bank Review has
pointed out that ithese companies have
been transferring their funds to other
industries—to steel, {0 synthetics, to
detergents, to artificial fibres, to en-
gineering, to so many other industries,
And the Reserve Bank Review has
finally proposed to the Government
that some legislative measure should
be adopted to check this practice.
For example, the conclusion is:

“The companies also invest in
subsidiaries or promote new com-
panies engaged in activities other
than the manufacture of cotton
textiles. Such diversification may
improve their profitability but it
certainly reduces the availability of
funds for the replacement and re-
habilitation of the existing machi-
nery in the mills. Hence it appears
desirable that in any programme of
modernisation of the cotton textile
industry which requires enormous
funds, there should be a provision
for arresting the diversion of inter-

nally generateq funds to other
activities” (RBI Bulletin—January,
197 ™ <

I would like to know from the hos.
Minister whether he was aware of
this recemmendation of the Reserve
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Bank which is based on a study of
the working of the textile mills
” during the last twenty-five years and
if his Ministry was aware of the
reason, then why this recommenda-
tion had not been included in this
so-called “new” textile policy.

Sir, there is another aspect of the
textile industry. The proportion of
interest that they are paying to their
total profits has gone on increasing.
Again, according to the figures given
in this Reserve Bank Review, the 104
companies which were surveyed in
1950-51 paid Rs. 1.6 crores ag interest
and 249 companies which were sur-
veyed in 1974-75 paid Rs. 63 crores as
interest. Now the number of compa-
nies surveyed had doubled, of course,
but the difference in the interest is
1140. Why is so much interest paid?
Interest payment which used to be a
very small fraction of the profits
before tax of these companies has
acquired a significant position in their
total profits now? Why? Why do
they need so much money? They
need this money in order to carry
out other activities like speculation,
hoarding, profiteering, blackmarket-
ing. They take funds from the banks,
charge the interest on the mills and
mis-utilise the funds in such activities,
and because of this the profitability
of the mills gets reduced. Now, on
the cloth that these mills produce,
they start charging a premium from
the very time that they sell to some
wholesaler., The premium starts from
the mill and that is the basis of black-
marketing down to the retailer. An
hon. Member from the other st8e—
perhaps he is acquainted with the
trade—recounteq here in the House
how the wholesaler and the mill-
owner conspire to wrongly print the
price on the cloth and cheat the re-
tailer as well as the consumer. So
these malpractices are taking place.

Now, Sir, these textile mills are
»diverting to synthetics. They are in-
troducing synthetics. And our friend
Shri George Fernandes has become a
great votary and a great admirer of
polyester khadi. Now, in this House,
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I expressed an opinien that by intro-
ducing polyester khadi, one sphere of
activity which is still in the handloom
sector will be taken away and trans-
ferred to the mill sector, that is,.
carding. Ordinary cotfon can be
carded by a village carder with his
own instrument. But if you want to
mix cotton and polyester, thig can be
done only in a mill, This blending
cannot be done properly in the cottage
industry. Therefore, this work alse
will now be transferred to the textile
industry. Mr. Ramamurti has quoted
certain figures. On the basis of what
I have come across in the press, the
prices in India of polyester, viscose
and nylon are five or gix times of the
international prices. And these high
prices are continuing. So what all
these mills have done during these 30
years is to loot the people, to loot the
cotton growers, to loot the workers,
to loot the retail traders, to loot even

their own mills and amass money,
build other industries—from small

capitalists they have grown
6. p.v. into monopolists. And now

they are shouting that their
mills are “sick” and fthat the Govern-
ment should go to their help. Shri
George Fernandes has come forward
with hig so-called “new"” textile policy
to help them. One hundred and five
mills, the Government hag taken over.
What is their gain? The Government
will modernise the mills, and after
madernisation, after the period of 15
vears is over, the Government will
hand them over to the private sector.

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES):
How can it be?

SHRI INDRADEEP SINHA: So,
some drastic remedy is to be found.
These people cannot be reformed.
These textile monopolists cannot be
reformed.

What is their reaction fo hLis new
policy? The Mafatlals have welcomed
his new policy and they have raised
the price of their products by 5 to 10
paise per metre. It is not only the
Mafatlals but all the otherg have done
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s0. I do not want to read the reports
in the Press. All the other big mills
have increased the price of their pro-
ducts after the new textjle policy was
announced. So, they welcomed the
new textile policy, patted Shri George
Fernandes on the back and raised the
price. What is to be done with these
people? Can they be reformed?
They cannot be reformed. Their mills
should be taken over; their mills
should be nationalised.

Clothing is the second major re-
quirement of the common people, and
these mills have failed to supply cheap
cloth to the people. The consump-
tion of cloth per head is declining
because the prices are too high. The
Estimates Committee report has re-
vealed that nearly 75 per cent of the
cloth produced by the textile mills is
priced at more than Rs, 5/- per
metre.  So, the textile millg cannot
produce cheap cloth for the people.
If the Government is serious about
providing cheap cloth for the people,
the only remedy is to nationlise the
mills and to produce cheap cloth for
the people. Otherwise, the people
can never get cheap cloth. Unfortu-
nately, the new statement, the so-
called “new” statement, has pot taken
into account thig problem at all.

Sir, the statement talks about the
handloom weavers. Comrade Rama-
murti spoke a bit about them. I do
not want to repeat what he has said
already. Yarn constitutes the biggest
segment of the price of the handloom
cloth. But yarn is produceq by the
mills and is sold by the agents of the
millg that is the distributign machin-
ery. Similarly the dyes are produ-
ced by the mills and are sold by the
traders who are in league with the
mill-owners. These things, yarn and
the dyes, should be made available
at cheap rates to the harndloom weav-
ers. I do not agree with Comrade
Ramamurti that they can defeat the
textile mills }n a fair competition;
they cannot. A recent study has
shown that the cost of producing a
pair of dhotis on a handloom is 56
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per cent higher than that of producing
a pair of dhotis in a textile mill
So, even by fair competition, the
handloom canmot defeat the milk
About that I have no illusion, But if
they are given a State subsidy, if they
are allowed to have yarn, dyes and
other things at controlled rates, if
proper marketing mechanism is set
up and if proper credit is arranged,
they can make their industry survive,
they can evep grow for some time to
come and they can earn 5 living.
Unfortunately, this policy statement
does not make gny such proposah
There is no proposal, for example,
Sir, that all the yarn produced by the
textile mills, meant for the handloom
weavers, will be taken over by the
Governmment and gistributed through
a public distribution system among
the handloom weavers. TheTe ig no
such proposal. I would like to know
why the Government has not made
such a proposal.

Thirdly, I would just say a word
about the cofton growers. The hon,
Member, Shri Deorao Patil has
thrown light on some of the prob-
lems. Iy this House when there was
a debate during the last session, I
raised the question of the Cotton
Nexus Prices Committee. This com-
mittee submitted its report in 1976
and Shri Deorao Patil read out a
portion of the Government’s reply on
this question. But unfortunately
did not read out the other part of the
reply given to his question. The other
part says:

“The recomrmendations of the
committee are based on certain
assumptions which call for far-
reaching structural changes in the -
textile trade and the conversion
technology in the mills. Whether
such changes cam be eflected in
practicab terms and, if so, to what
extent, have to be considered in
depth.”

That means, the Cotton Nexus
Prices Committee proposed certain
structural changes in the c6tton trade
as well as in the textile industry.
Now, when the Government wag for-



225 Discussion on Textile

m-.ulating a so-called “new” textile
policy, did they go into these recom-
mendations? Did they consider the re-
commendations of this Cotton Nexus
Prices Committee? Have they rejec-
ted them, because they haVe not made
any proposa] for any Tstructural
change either ia the textile industry
or in cotton trade? If they have re-
jected the recommendations of the
committee, why have they rejected
them? Is the Parliament entitled to
know what the recommendations of
the committee were and why they
had been rejected?

Similarly, the Bureau of Industrial
Costs and Prices went into the cost
structure of the textile industry re-
cently. They also submitted g report.
Wil the Governwent place the report
before the House?  What  gare the
findings of the Bureau? These tex-
tile mills have been allowed, on the
one hand, to loot the peop'y and, on
the other, to cheat cotton growers.
The cotton growers have been denied
remunerative prices and as Shri Deo-
rap Patil 1ndicated, and as I also
stated here last time, that according
to the admission of the mill-owners
themr-elves, the cotton growers hard-
ly get 50 per cent of the price which
the mill-owner pays at the mill-gate;
the rest is pocketed by various inter-
mediaries connected with the mill-
owners. The only solution is com-
plete take-over of the wholerale trade
.in cotton. Let there be monopoly
purchase of cotton all over the coun-
try on the lines of the monopoly
purchase scheme of Maharashtra.

But what did this Government do
to the Maharashtra scheme?  That
scheme was continutg for 5 number
of years. But when this Government
wag installed, they refused tq advance
a credit of Rs. 40 crores so that that
scheme wag wound up Iast year, I
do not know what will happen this
year. So, if they really want to help
cotton growers gnd also the consumers
of cloth with cheap cloth, the ouly
way i~ to start monopoly purchase of
cotton on bekalf of the Cotton
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Corporation of India, make cotton

available at controlled rates to  the

mills and make cloth gvailable also

at controlled rates to the people. Are
they prepared to do that? There ig
no indication in this stafement
of any such gtep. So iy only request
to the hon. Industry Minister is that
he hag already got the thankg of the
textile mil-owners for the service he
has rendered them, and now he should
be satisfied with that. Let him with-
draw this so-called Textile Policy

tatement and call a committee of
Members of Parliament to ¢it with
him to formulate a new Textile Po-
licy because his Government has com-
pletely failed to formulate any tex-
tile policy at all.

SHRIMATI PRATIBHA SINGH
(Bihar): Mr. Deputy Chairman, the
Government has spelled out this po-
licy which actually has been in the
offing for 4 loug time. In fact, even
this Government hag taken nearly 18
months to announce it. Especially for
the Iast three or four months we were
hearing about the announcement of
the peclicy. But perhavs the inter-
nal squabbles in the Janata Party
took more jmportance than the wel-
fare of the people at large. Even
a week before we were hearing it
was coming, coming, comiag. But
perhaps the Minister was so busy in
peace-making that he could not get
time to study it and present it to
the House. Ag is well known, the
minimum peeds of the people are
food, cloth and 5 roof over the head.
Now the main question is produc-
tion of chean cloth and secondly its
availability to the weaker sections
of the population of this country, 80
per cent of whon live ip villages.
So the two basic problems are: (a)
production of standard cloth, and (b)
its distribution chantaels, so as to
reach the peonle in the remotest
hamlets. In its policy the Govern-
ment has gpelt out a number of
things. So far as productiop 1s con-
cerned, especially about the produc-
ticn of coarse cloth. They have freed
the private mills from their obliga-
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tion. The Min™er says that in place
of the obligation which was both in
the form of compuisory production of
coarse cloth failing which they had
to pay a fine, they are pow req}jired
either to produce it voluntarily or to
have 5 levy on fine and superfine
cloth. The private mill sector is pre-
pared for thig levy on the fine and
superfine cloth as the same will be
transferred to the consumer. Second-
lv in respect of the levy the private
mills will earn higher profits from
the production of fine ang superfine
cloth, Thirdly, they will save ex-
penditure which they had to incur on
additional machinery required for the
producticta of standard cloth, because
the machinery required for standard
cloth is a bit differen* from that re-
quired for finer cloth. Cotton cloth
market was buoyant in 1974 gnd there
was more demang thap the supply.
But in the last two three years it
was dull ggain. This year it is ex-
pected to be buoyant as the excesses
accumulated so far have mostly been
disvosed of. What I mean to say is
the presegat Government has helped
the private mills by removing this
obligation, I will not anyway go
much into the detalls go far the diffe-
rent aspects of the production policy
is concerned, as all the soeakers be-
fore me have gone threadbare into
alk the aspects connected with the
production starting from the problem
to cotton grower and cotton price,
modernisation of mills and all the rest
of it. Though without production
distribution policy "hag po meaning,
but still in his statement on vpage 2,
para 4, the Minister speciallv mjn-
tions about improved arrangements
for distribution of standard cloth to
the weaker sectiong of the population.
Over the last few years 3 numbep of
experiments have beepn iried for dis-
tribution of coarse cloth down to the
remotest village, but time and again
there have been bottlenecks gnd
stocks have either not beepn lifted or
cwing to their inferior quality, not
been sold. The stocks were often not
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lifted as there were no plant chan-
nels of marketing and secondly the
organisation which had to lift the
stocks lackeg credit facilities. Both
of these are very important factors
which the Government has fo look in-
to and work gut a feasible plan for
the distribution of coarse cloth. Even
when the stocks were lifteq with the
special help of the Government, the
quality at times was so poor that the
people were not prepared to buy those
dhoties and saries. We ourselves
caw the quality of these stocks which
were lying with different co-opera-
tives and other sectors for sale.

This led to losses to the mills. One
shoulq not forget the psychology of
the buyer, whether he is poor or well-
to do. As Mr, S. Srinivasan says in
the Indian Expresg today “that the
low income group would not purchase
an article solely on the strength of
its being inexpensive if the quality,
feel and look are pot attractive, The
last tking in the world the Jow in-
come group wants to do is to appear
as 3 low income group The urge to
go one better than one’s neighbour is
as strong among the poor as it is
among the well heelded. Secondly, the
money spent by the poor has special
meaning—it ig very hard earned znd
he likes ‘0 have the best for his small
penny and buy its worth. Hence a
well-organised selling is very essen.
tial which will have to pay attention
to three or four factors. Owe is the
latest '‘marke: trends. The second is
the vsychology of the peuple of the
area. The thirg is the festival sea-
sens which consumes the best part
of the stocks. Here it may be made
clear that the sales are npot equal all
the year round. Specially with the
weaker sections this is much more so.
Hence I have to make two or three
suggestions so far ag the distribution
channel for coarse cloth is concerned.
Let us see who is going to have the
'‘major part of the burden for the pro-
duction of the controllad cloth. This
is going to be with the nationalised
mills. Since the private mills have
been given the option of producing
controlleq cloth only. op voluntary
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basis, most of them are opting out of
this optioa. In addition to the NTC,
the handloom sector has also been in-
"troduced for production of standard
cloth in a limited way. Therefore,
any shortfall in production either
from the private sector or the hand-
Joom sectop is to be made up by the
NTC. As the cost of production of
coarse cloth is g little higher than
the sale price to be fixed by the Go-
vernment in consideration of the buy-
ing capacity of the weaker sections,
the NTC’s losses can be covered only
if the distribution znd sale of the
same goes in a major portion through
the NTC channels, i.e. its skops. So
far we have tried to sell through the
co-operative sector. No goubt this is
an important channek but along with
it we have to have additional chan-
neis for gale if we want tg reach
remotest parts of “India and  the
farthest hamlets of India, Already
enormous eﬁqrt has gohe inlo the
setting up offthree to four hundred
retail outletg managed directly by the
NTC ang i's subsidiaries throughout
India even at the rural level. This
is necessary as to give the NTC the
opportunity to sell not onlv the con-
trolled cloth but also its non-con-
trolled cloth through its retail outletg
c1 standard rates which are the same
a'l over the country. Whean a buyer
comes to buy standard cloth, jf he
gets a little variety and at fixed price,
p\;t‘ induces buying with satisfaction.
his is quite apvarent in the NTC
shops gt Srinagar or Tiruchirapally-
the two ends of the country-—selling
goods at the same price and this gives
confide'ice to the people. There is
no doubt that all is not well with the
NTC. Some of the ghops have very
bad displav and they are not located
at proper sites and service too iz not
good. But once g decision about
handing over a part of fhe distribu-
tion work is done these defects can
be gradually removed AnofBér ad-
vantage would be that along with
standarg cloth, the sale of non-stand-
ard cloth will help the National Tex-
tile Corporation to considerably cut
down its recurring losses and also, if
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the Minister cores, he can go into this
question in detail of the total amount
of levy to be paid to the National
Textile Corporation for the production
of controlleg cloth, which it can parti.
ally subsidise by selling larger quanti-
ties of non-standard cloth through its
retail outlets, by virtue of the fact
that a considerably larger number of
retail customers would be attracted
to these shops thereby ensuring the
sale of controlled cloth through the
National Textile Corporation retail
outlets, In this way you are not only
serving vour purpose of makiag avai-
lable the controlley clotp to the
people at the village level but you
are alsp making popular other types
of cloth that you produce in the
nationalised sector, thereby heiping
this sector to cut down the josses. In
short, vou have to get into the psy-
chology of the commercial-oriented
sector and the profit-and-loss ques-
tion has to be considered in fulk detail
to make the public sector organisa-
tions more succdssful in competing
with the private sector. And, Sir,
the Minister hag already made certain
statements about this in Bombay gune
or two 'months ago. One suggestion
also I would like to make aad it is
that these National Textile Corpora.
tion channels mav have women em-
ployees as they are good sales people.
One more suggestion that T woulq like
to make is this: It ig understood that
the NTC has drawn up soie schemes
for the distribution and sale of con-
trolled cloth and non-controlled cloth
through unemployed graduates who
will be financed through the State
Bank of India. They will sell these
types of cloth by going round the
villages in selected areas and: on the
sale they would get commission. The
commission that they get will give
Inceniive to these unemvloyed gra-
duates to work harq to earn their
livelihood ang wil] thus help National
Textile Corporation to reach every
village, and thus every man. The
Khadi Board people have tried this
method at times and I know that some
people who started sales on 5 com-
mission basis in a very smal] way
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kave, today, become very big business
magnates. The only caution that I
would like to be there is that if the
uvnemployed graduates in the Jocality
are taken, that would encourage the
local people and the Minister is aware
of the fact that in the villages we do
not have g large number of graduates,
especially in the interior parts of
India, amgd this scheme, when worked
out in detail, may give employment
to quite a big number. Otherwise,
how long cap this country go on if
people only want to go in for regular
government employment? The climate
for commerce and self-reliance has to
be created amongst our educateg youth
and that may be the only saviour in
the present atmosphere of unrest. I
have knowingly not gone info the
complex production policy which the
Minister has stateq here, There gre
many vague things and there are a
number of things which are not very
clear in which I do not wafit to deal
with now. But, ag the Members be-
fore me have gone into the various
aspects, I have tried to point out only
the distribution aspect of the policy
about which the honourable Minister
has said that there would be “produc-
tion ang availablity of adequate sup-
ples of cloth of acceptable quality
and at low prices for The masses” and
“improveq arrangement for the dis-
tribution of this cloth to the weaker
sections of the population.” He has
just mentioned these things and he
has not gone into details of the dis-
tribution anq marketing plan ang he
has not said as to what exactly and
how exactly he wants to do it. Thank
you, Sir.

SHRIMATI RAJINDER KAUR
(Punjab): Sir, I won’t take much
time because I fee] that evervbody is
feeling tired and would like to leave
early. Sir, the Minister ha: claimed
that he has two objectives in view: to
provide cheap cloth at a reasonable
price and to generate employment
potential. I do not understand how
this Industrial Policy will be a means
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to achieve these objectives. He has

stated two things: He wants to take;

away the manufacture of controlled ™

cloth from the organised sector and
give it to the handloom sector. Al-
ready a little more than 400 million
metres of cheap cloth is being manu-
factured by the National Textile
Corporation. Now, the whole burden
ot producing this cheap cloth has
Leen put on the National Textile
Corporation. Will it be possible for
the National Textile Corporation to
double its production all at once be-
cause this compulsory production of
cheap cloth is going to be exempted
from the 1st October as I under-
stand. If this cheap cloth is to be
manufactured by the handloom sec-
tor and if you can manufacture it
only up to the year 1982 or 1983, for
4 or 5 years, what will the poor peo-

ple do? They won’t have any cloth
to cover their already Thalf-naked
children. He has enungiated again

and again in the policy that he wants
15 encourage the handloom industry.
But the handloom industry can be
encouraged only if the worker can
have a sufficient amount of earning
from the handloom industry. So far
as my information goez, the hand-
loom weaver cannot earn more than
six or seven rupees per day per loom.
And with this high cost of living,
how can the cheap clotk be manufac-
tured in the handloom
how it will be possible for the
weavers to make sufficient earning,
and at the same time to produce
cloth at cheap rate? The alternative
can be that let this cheap cloth or
controlled cloth be manufactured by

sector and ~

the textile industry and the silk cloth -

and the woollen cloth may go to the -

Landloom industry. Of the fine cloth
is manufactured by the handloom
sector, only then can they earn a
living and the handloom industry
will flourisk. Synthetic fabrics are
the costliest in the market; they are
not manufactured by the handlooms
but they are being manufactured by
the textile industry. Let these syn-
thetic  fabriecs be manufactured in
the handloom industry er fine cloth
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be manufactured by the handloom
industry. You talk of Khadi and all
that. If a lady spins it, she cannot
earn more than three or four rupees
per day? How do you think that
this will be encouraging the hand-
loom sector and how do you think
that you are doing service to the
boor people or you are generating
employment, unless sufficient margin

or sufficient earning is there in the
iiandloom sector?

Thank you very much.

SHRI GEORGE FERNANDES:
Mr, Deputy Clhairman, Sir, I am
grateful to the Members who have
Pparticipated in this debate. It has

been quite an interesting debate. It
started with Mr. Khurshed Alam
Khan finding something good in this
policy. It was not all bad for him.
In fact, in the course of his long
speech, he wags to preface every part

of his speech by zaying that there
Wwag something good in this policy.
But his own party comrade, Mr.

Makwana, saw nothing good in it. He
said that there was notking new at
all and 1t was the existing policy

‘Then, he went on te attack it. If it
is the existing policy that I have
presented to the House, in other

‘words a policy by .which Mr. Mak-
wana and his party have been swear-
ing all these years, then I do not see
why he shkould attack this policy.
satisfied with it be-
cause that was hiz policy. But I pre-
sume that these are some of the
contradictions which my friends in
the opposition generally face and
then are unable to reconcile, Com-
rade P. Mamamurti, of course, found
nothing good in so far as the consu-
mer is concerned. He thought that
this entire policy has been worked
out for the big business or rather in
the interest of the large mill-owners.
But I think it was Comrade Indra-
deep Sinha who took the cake by see-

~ Tng in this policy a total surrender.

If he had stopped at that surrender,

it would have been all right. But
he sounded a liftle romantic also
thereaftér. He had all the mill-
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owners to come and shower kisses of
love on the Minister of Industries.
If he had to be romantic, he should
have at least had the pretty models
who generally model the clotk, which
the mill-owners produce. That would
have been romantic. But having the
mill magnates to come and shower
kisses on me is neither romantic nor
very desirable.

SHRI INDRADEEP SINHA: But
you look romantic to them.
SHRI GEORGE FERNANDES:

Then, Sir, various Members expres-
sed concern about various aspects of
this policy. That is what I had ex-
pected. After all, it took us a long
time to produce this policy. It was
because so many interests had to
be reconciled. The mill-owners are
there. Thre private sector is there.
The public sector is there. The cotton
growers, the large ones and the small
ones, are there. Then the workers’
interests are there. Then there are
traders’ interests. There are various
interestn, There  was man-made
fibre and cotton fibre. Reconciling
all these interests and producing a
textile policy was quite an exercise.
1 must tell the House that it was
quite an exercise. Mr. Dhabe, in
particular, raised the problem of the
workers also and I am glad that Le
1aised the point about workersy par-
ticipation in the management. He
also raised the question of workers’
dues, particularly when we take over
a sick mill. I shall {ry to answer
all these points to the extent it is
possible for me to do zo. But the
most important thing about this
policy or the debate that we had on
tris policy is that the Members tried
to suggest that we have not been
very specific in regard to details on
each aspect of this policy. It is a very
right criticism except that it is not
justified criticism because what we
have presented is a policy and not
a plan of action. These are two
different things. If I were to come
before the House and say that this
is the quantity of cloth that we are
going to produce in the next 5 years,
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out of it, this is the percentage of
cloth that will be for the use of man-
made fibres, this is the price at which
this is going to be sold and this is
the acreage that will be under cot-
lon and if I were to come with spe-

cified plans of action of specific
targets Tbefore the House, then
that criticism would have been
justified. What we are discus-
sing iz the policy a policy, I
know, in the ultimate analysis, is
a long-term programme. But when

you discuss a policy, you do not dis-
cussy the short term unless you con-
fine yourself to a discussion of the
short term which is not what we are
doing today, Sir, because, what I
liave presented to the House, what
1 have presented to the country is a
broad outline of the Textile Policy
which as some Members very rightly
cbserved here has been presented for
the first time in the last 30 years.
Trere wasn’t a textile policy. It was
all ad hoc. ZEvery sector had its
way, every interest had its wsay and
things just went on, they went on
drifting. Now, what are the issues?
Broadly, you have ‘this question of
control cloth on which every
Member has spoken. Then you
have the problem of handlooms
which in my view is one of
the most important aspects of
this policy and in fact one of the
most important aspects of our entire
Industrial Policy. Tke question of
handlooms specifically figures in our
Industrial Policy also. Then you
have khadi, for a variety of reasons.
Then, Sir, there is wool and silk.
Then you have the interest of the
cotton-growers, link it with the in-
terest of the people who deal in
man-made fibres, whether they are
imported or produced in our country.
Relate that with the interests of the
Cotton Corporation of India. These,
Sir, are the basic issues involved or
items that need to be discussed. Bui
the over-arching point that must be
taken into consideration while dis-
cussing the Textile policy is the
interest of the consumer, the most
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important thing. People are con-

cerned as to how much profit a mil

magnate has been making, how much

the NTC has been losing, what the

Khadi Commission or the Khadi
Board is up to, whether the Cotton

Corporation of India made last year

profits or losses, how the cotton-gro-

wers’ interests suffered, and how
much profit that chap who imported
some polyester filament yarn made.
But, Sir, in all these, the most impor-
tant factor is the consumer, who,
somekow, I must say, does not figure
to the extent that he should because
it is very easy to say that some one is
a big textile magnate and attack that
man. It is easy. And one of the things
that I have not been able to under-
stand in the House and outside also
when we discuss the industrial policy
generally and now in the specific
context of the textile policy is the
feeling that anything that the indus-
try favours must be bad. The textile
induztry says this is a good policy,
s0 it must be bad. This is the view
of certain people. If the mills make
frofits, then it is bad. But if the
NTC loses, that also is bad. So, what
is good? You make profits. But it is
bad. Theze fellows have made profits.
Then you make loses in the NTC.
But that is also bad. Why don’t you
make profits? (Interruptions) Thrat
is what we are trying to do. That
is what this textile policy is trying
to do. But you cannot have an ideo-
logical approach when you discuss
profits and loses; you cannot have an
ideological approach. If a mill-owner
fcels that this policy is going to put
tre mill back in the business in the
real sense of the term, there is noth-
ing to grumble about and complain
aktout. And this has been one of the
problems of the textile industry.
People have today trotted out figures

2z to how much profit the mill have
Heen making. May be, they are mak-

ing the profits, But when I look at

tre position of the mills in the con-~
text of the controlled cloth and trere

is so much that is being said atout

the controlled cloth, Sir, out of 281

composite textile mills presently in
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operation, 139 mills have been fuilly
exempted from producing the coa-
trolled cloth, almost 50 per cent.
Why? Because they were losing
money, so fully exempted. And an-
other 24 have been partially exemp-
ted which leaves, Sir, 118 mills.
So, Sir, you Lave this very interest-
ing situation where during the last
ceveral years, when you had an
cbligation on the textile mills to pro-
duce control cloth, the textile mills
were producing cloth and they star-
ted losing money, and when they
started losing money, you started
exempting them. And you reached a
romnt where you finally exempicd
139 entirely and 24 partially.

Now, it has never heen my case, in
fact, the textile policy does not say
that it is only because the mills are
requireg to produce controlled cloth
that they incur losses and this renders
the mills sick. That has never been
my case. The contrary has been my
case. I have discussed in this House
and the other House the reasons for
the sicknesg of the industry. In fact,
for the first time, just as we have
produced a statement on textile policy,
we have also produced a statement on
the reasons of sickness in the industry,
soon after we produced the industrial
policy. When one unit of the Swadeshj
Mills went sick, we went to the ex-
tent of taking over all the mills of
the Swadeshi group; we did that also.
And, when I announced the take over
of the Swadeshi Mills, I had to men-
tion this also, namely, that the mill-
owners have been misusing the funds
of the mills and that they have been
indulging in cheating and this is not
only in the case of the textile mill-
owners but this has been happening
generally in the industry. If an in-
dustry falls sick, it is not only b'eca.\uvse
of certain problems like the require-
ment of producing controlled cloth
or non-availability of raw material
but on account of all these other fac-

tors also. ‘ > - »

But, now when you discuss this tex-
tile policy, you take the position that
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sickness is there and this sickness is
there pecause the muil-ownergs have
been cheaung ana looung and ihis is
the only reason and no other reason
1s glven. It you are doing that you
are running away from he 1acts
because these are not the facts. The
facts are that you have to exempt
139 muilg completely ang 24 mills par-
tially from the requirement of pro-
ducing controiled cloth. Now, Sir,
we took a decision, g very deliberate
decision, that where controlled cloth
is concerned, we shall have 400 mal-
lion me.res of it produced in the or-
ganised textile sector, with handloomg
producing some more. Now, when
we took this decision, we had these
figures before us, namely, that there
were mills which were not today pro-
ducing controlled cloth because they
were exempted under the laws that
you yourself had framed, under laws,
which, in my view, are quite right.
You cannot ask a mill, fold up, or
produce controlled cioth and 111 mills
did fold up and the N.T.C. ig running
them today, not entirely because of
this factor, agreed, but nevertheless
a contributory factor. The very fact
that yoy exempt these, you accept it
is a contributory factor. And, I have
trade unions coming and telling me,
please exempt our mill, trade unions
belonging to all gshades of political
opinion come and tell me  please
exempt our mill. So, we took this
decision and while taking this deci-
sion we were also aware that 59 tex-
tile mills were not producing any
contracting it to outside mills, to other
controlled cloth because they were
mills My friend, Mr. Shiva Chandra
Jha was to express a doubt as to
whether now that we have said that
we shall ask for tenders to produce
controlled cloth, apart from what the
NTC will be producing. whether the
big mills will come again and corner
al] of it and make all the profits. On
the contrary. 59 of the biggest mills
of this country are not producing con-
trolled cloth at all. They are contract-
ing it to outside mills, to other mills.
They have stated that they do not
have the equipment. Controlled cloth
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is coarse cloth and some of these
mills have equipment and machinery
which produces only fine cloth. They
are not able to produce it themselves.
But your rules and lawg say, if you
cannot produce it, someone else will
produce it for you as long as you bay
the difference. They pay the money
and they produce it Therefore this
risk of the big mills taking over this
entire responsibility and running
away with all the cream, which is not
there at all, is not there.

Now, why did we remove the obli-
gation? We removed the obligation
for these reasons, namely, that there
are mills 'which are not producing
controlleqg cloth and contracting it to
others; then there are mills which
have fallen sick to a point where
they had to be exempted. Then, what
is the purpose of continuing with this
exercise? So, Sir, we took a very
conscious and a very deliberate deci-
sion. Now, there is criticism that the
N.T.C. mills are already sick and you
are going to make them more sick by
handing over the requirement of
producing controlled cloth to them.
Now, Sir, here ig again where the
contradiction comes and you fee] that
if it is given to the N.T.C. mills, the
sickness of the N.T.C. mills will
aggravate. In gther words, you your-
self admit of that position, namely,
that the manufacture of this controll-
ed cloth creates conditions of sickness
and therefore do not give it to the
N.T.C. But we are not giving it to
the N.T.C. in order to turn the
N.T.C. mills sick. And with regard to
those who keep on snipping at the
N.T.C. making losses, I would like to
make a submission once again, which
I have been making constantly
before. I would like to make
a  submission once again, parti-
cularly to those who tell me that
the NTC is a losing mill, that let them
not forget that NTC is nothing but
the sick mills that have been taken
over and converted into a Corporation.
Each one of them was taken over
because it was sick and for the first
time when you have had a new Gov-
ernment that when one mill was made
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sick by someone who owned a group,
we wenl and took over the entire
group and said tha¢ from now on, be
careful, We told the entire industry
to be careful. We told them: “If
you think that you can take away the
money from one unit and keep on
expanding elsewhere, at least we in
this Government are not going to
accept it.” It is another matter what
the previous Government did. So, if
this responsibility is given to the NTC,
it is not to make NTC go sick. On
the contrary, I would have liked the
NTC to produce the entire controlled
cloth. In the ultimate analysis, if say,
the NTC produces 200 million metres
or 250 million metres or 500 million
metres of cloth—I do not know be-
cause we are just going to work out
the details and I do not know what
will be the share of NTC put in the
final analysis the NTC takes to the
manufacture of controlled c¢loth—the
subsidy that wil] be going to NTC
through the cess that we are going
to impose on the entire textile indus-
try, on all sections, on all gsegments
of the textile industry, will under-
write some of the losses that NTC is
today making. At the moment, we
keep this NTC going by giving sub-
sidy from the Exchequer. The NTC
is a sick unit because it 18, as I said
and 1 repeat, an agglomeration a
conglomeration of the entire sickness
of the industry. One hundred and
eleven sick units amalgamated and
formed NTC. There are accumulated
loss of about Rs. 150 crores plus.
Last year, the losses were of the order
of about Rs. 35 croreg to Rs. 40 crores,
Thig year, it will be about Rs. 25
crores. These losses are constantly *
coming down and in the next two
years, the NTC will be able to get
into the black. I have no doubt
about that. But in the meanwhile.
in the current year, when the NTC
takes over production of the control-
led cloth, then instead of the Exche-
quer subsidising NTC losses as is
being done today, we are going to
yse part of the N.T.C. capacity to
produce cloth that is anyway
going to be subsidised which even
the private mill was doing. It
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-‘wag subsidising itself or when some
-other mill was producing this controll-
wed cloth for a bigger mill, the bigger
mill was subsidising it by paying the
difference. And now, for the NTC
the entire industry, all sections and
all segments of the textile industry
‘will be contributing by way of a cess
or a levy which will meet the actual
difference between the productjon of
the cloth and the cost of that cloth.

‘This ig what we are going to do.
And 1 fail to wunderstand as to
-why, in the course of this debate,

several of the hon. Memberg tried to
overlook the whole concept of sub-
sidy or the cess. We have not let the
mills off the hook as has been made
out. No one has been left off. On the
contrary, the entire textile industry
will be asked to pay the levy and
what will be that levy? We will come

forward with proposals. We know
‘what it is going to be.
AN HON. MEMBER: This levy

will be transferred to the consumer.

SHRI GEORGE FERNANDES:
Even now everything is transferred
to the consumer. T would like anyone
to tell me anything that you consider
-does not ultimately come from the
consumer, Even when you had that
old standard controlled cloth, who

\paid for that? When the mills went

sick, and you put every year Rs. 35
crores, Rs. 40 crores, Rs. 50 crores
into the NTC to take over the sick
mills and run them, where did the
money come from? In some form or
the other, the poor consumer, the
poor ordinary citizen, those dumb
millions keep on paying in some
form or the other. They have been
paying. We are trying to rectify it
today by making an even spread.
If in thig country, there is X-million
metres of cloth produced, of all
fibres, silk, woollens, cotton textiles,

“ blended, then this levy—we are do-

ing the exercise on it and will come
before the House with adequate final
proposals—is going to bring, about
an even spread.
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When there is an even spread, we
will so organise this spread that it
does not hurt the poor man. There-
fore, there ig no reason why there
should be any complaint after that.
Instead of the Exchequer today pay-
ing from the taxes that you are col-
lecting, you are going to impose a
special levy on the cotton textile
industry, evenly spread, which will
not hurt the small consumer, and
it is from those resources that you
are going to subsidise that part of
the NTC production which will be
controlled cloth and also that con-
trolled cloth which other mills may
volunteer to produce. If they do not
want to, they will not compelled to.
NTC is prepared to take on the
responsibility.

Then again, Sir in this context 1
would like to say a word about the
role of the NTC itself. Comrade
Ramamurti and a few others felt very
deep about this. While the big pri-
vate mills are making cloth in  the
high-cost bracket, why should the
NTC be treated as the poor cousin ig
the question. Are we glso to get into
the rat race to make more profits? I
do pot visualise that role for the NTC.
Let me make it very clear. The role
that I visualise for the NTC is ag the
clothier for the millions of this coun-
try, for the masses of this country
We have a body. We will expand it.
Members may like to ask: ‘What about
expansion?’. Yes. We will expand
it. We will expand it over the years.
We will expand it, not in terms of
the loomage because we have said
that there shall be no additional
loomage in the organised mill sector.
All additional loomage will be in the
handloom sector. But so far as
spindlage is concerned, we will ex-
pand it.

Modernisation was referred to. I
am not speaking about the modernisa-
tion plan of the private mills, though,
with the new policy, they should have
no excuse not to modernise quickly.
I have not said anything about the
sickness in the textile industry speci-
fically and their modernising or not
modernising in this policy paper. But
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let nobody forget that there is a po-
licy paper on sicknesss in industry.
We are monitoring every unit today.
We are monitoring all sectors of in-
dustry today, and what the private
mills are going to do about modernis-
“ation is something on which we will
keep an eye. Soft loans are available.
We would like them to use them. We
would like them to modernise their
sectors. We would like them to get
out of this kind of situation that most
of them, or, at least many of them,
have created over the years. The
criticism about the mill sector is
not unjustified. We would like them
o get out of that situation and quick-
ly modernise. Members may like to
ask about the NTC modernisation.
Well, we rave earmarked Rs. 213
have a three-vear plan. In the next
three years, this plan will be com-
pleted. We have already spent Rs.
75 crores in modernising the NTC. Rs.
115 crores have been sanctioned. Rs.
75 crores have been spent. In the
next three years, as I said, the entire
NTC sector will be modernised. But
even while it gets modernised, even
while its capacity expands, it has
some responsibility. For instance,
this year, our target is tov produce one
billion metres of cloth, In other
words, 25 per cent of the total cloth
rroduction in the organised mill sec-
tor will come from the NTC. That
is our target for the next year and
I am happy to okserve that all the
units of the NTC are today ,doing
their best. They are doing their best
to achieve this target. This is what
we are doing there. But while doing
this, while expanding the NTC, the
whole concept is not to compete with
thers. This idea that NTC salesmen
should be flying around the world
and should be visiting the boutiques
in London, New York and sg on, is
not acceptable to me. Let me be
very clear about it. I know, many
~ople in the NTC may not be happy
~hout this idea, because who does not
“ike to go abroad even if it is to sell
cloth, But thig is not acceptable to

T, il
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me. My idea is, NTC should be the
clothier for this country.

My friend Mr. Khurshed Alamy
Khan ig not here. But he was
rhetorical. He asked ‘How long the
people have to wait?” For what?
From 16 metres per head 10—12 years
ago, when the dynamic decade began,
you have brought the Indian people
to 124 metres per capita per year.
Suddenly, vpeople turn rhetorical.
They forget their past. They forget
the policy they have pursued. They
forget the fact that they have made,
reople in this country live literally
without cloth, They talk about the
dynamic decade, of great achieve-
ment. publicised with crores of rupees
a couple of years ago, during which,
they brought the per capita consump-
tion of clotk from 16.5 metres per
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head per year to 12.5 metres. Well,
Sir, we have reversed this. In the
next five years from the current

year—we are going through 1578-79—
we shall increase the per capita con-
sumption of cloth by at least 1.5
metres, It is a kig job, but we will
do it. There is ng use being rhetori-
cal. There is a reversal trend. It is
no use asking us such questions, We
are trying te reverse the trend and it
does take a little time. And this is

what we are now trying to do. So,
where the NTC’s role 1is concerned,
where the total perspective of the

controlled cloth is concerned, where
the private mills and the profits are
concerned, all these factors were taken
into account and we finally came 10
the conclusion as to what kind of a
textile policy we should have. That
is a blend. Someone said that every-
thing should be blended into it. This
is what we try to do.

A point was made about the wor-
kers, that provident funds have not
been paid, salaries have not been paid.
The take-over took place. The wor-

kers’ interests were relegated to
sixth or seventh category, which
meant that they will not get the

money. All this is truth, but why
tell me? You voted for it. You voted
for it with great applause. You must
have beaten the desks in that House
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‘and in this Youse. You voted and in
this the workers’ interest was relega-
“ted. We have changed it. When we
have started nationalising, every unit
that we have nationalised since we
came into power, the first charge is
the workers’ dues. Since we came
to power the first charge was the
workers’ dues. This is the diffierence.
It was the fifth and we have made it,
this Janata Government has made it,
the first charge, This is the truth,
Mr. Makwana. If it hurts I cannot
help, but sometimes truth does hurt.
But this is the truth, we havc chang-
ed this,

You talk akout workers’ participa-
tion, Sir, I have set yp a Committee.
In fact, there were two Committees
set up and my regret is that even the
trade unionists make delays; that
delaying tactics are not the preroga-
tive of the employers.
ning to realise it not in the capacity
of my being Minister of Industries,
but in the normal course because I
set up a workers’ Committee to go
into all the aspects of the function-
ing of the public sector undertakings
under the charge of my Ministry, ex-
cluding the National Textile Corpora-
tion. We have 33 of them and I gave
them a blank cheque. 1 said: You
decide what should be done within
the parameters of the Constitution
and with any unanimous conclusion
that you may'come forward I will
agree. 'This was in March and now
it is August. They have not given
any report. The trade unionists come
to Delhi once in a month, spend a
couple of days and go back and tell
me that in the next month they will
come again and I have yet to get the
report. Regarding the NTC also we
have set up a similar Committee. T
have set up a T—member Committee
of trade unionists alone—no one else
but trade unionists—and I have given
them a full secretariat. In fact, the
entire Secretariat of the Industry
Ministry is at their disposal, from
the Secretary downwards, You can
examine, cross-examine anything, any
record, any mill and then tell me

I am begin- -
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NTC mills function better, more effi-
ciently, produce better cloth, show
some profits. Yoy tell me and I will
accept and I will implement it

Some of the Members were to say
that there is corruption in the NTC.
I am not ruling it out. I think Mr.
Dhabe mentioned a specific case of
fraud. I hope he will send me the
details and I will immediately in-
vestigate into it. There were a lot
of things that were not right in the
NTC, at all levels, For instance, in
Madhya Pradesh we are losing every
month Rs, 25 lakhg because the wor-
kers have gone back on the agreement
and I would like Comrade Indradeep
Sinha to help me. I would like any-
one from Madhya Pradesh or from
anywhere to help me There are
two National Textile Corporations

where we are losing money.
7 PM. One is Madhya Pradesh

where the current year’s loss
would be perhaps 7 or 8 crores of
rupees and the other is West Bengal
where also we are going to lose about
the same amount of money. We are
losing there about 80 or 90 lakhs of
rupees. These are the two Textile
Corporations which are losing money,
only because the management is kad.
This is not to say that everybody is
good, but there are agreements about
the number of looms that will be
worked which are being worked all
over the country. In Madhya Pradesh
the workers say: “We will not do
it”. The trade unions signed an
agreement, but went back on it. There
is surplus labour—10 per cent sur-
plus labour—in Madhya Pradesh. You
cannot discuss, cannot debate, cannot
do a thing about it and in the process
what is happening? You are taking
money from the tax-payer and you
are keeping idle labour going. You
are paying them to do nothing.

There are problems, but where .
there are specific problems, where
there is corruption, mismanagement,.
there I am prepared to go through
them, examine them, but there should
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be specific charges. For instance, my
friend, Shri Khurshed (Alam ZXhan,
in a matter-of-fact manner said: “I
do not know of a scandal like the
rubber fimport scandal”. And then
he sent me a note saying: “[ am
sorry, I have got to go for an urgent
meeting. I will not be able tp listen
% your reply”. I called him over
and said: “Your speech was excel-
lent. You have made very good sug-
gestions. I am very happy. But
“what is this rubber import scandal?”
He said, “No, 15,000 tonnes of rubber
was to be imported and then it was
not imported”. I said, “Yes, but what
is the seandal?” He said, “Well, you
know there is something wrong about
it”. I said, “Please tell me what is
the scandal? What has happened
where?”” Then he referred to a
weekly paper and said that somebody
"had published something. I said: “Do
vou know before you said that there
"has been an import scandal of rubber
what vou are talking about?” He
said, “I do not” I told him that
‘when the rubber price went up to
"Rs. 1,200 the manufacturerg of rubber
goods—the small ones, not the big
‘tyre-wallas—the All-India Rubber
Manufacturers® Association and the
Northern India Rubber Goods Manu-
facturers’ Association they are very
active—came to me. They also went
to the Commerce Minister because
the Rubber Board ig under the juris-
diction of the Commerce Ministry
and the import and non-import  of
rubber are also the work of the Com-
merce Ministry. I am concerned to
the extent that when the industry
runs short of raw materials, it comes
to me and says: “Give us the raw
materials. You want production. Give
us the raw materials”. Sp they came
and shouted, In fact, one Member
in the other House wag to make an
issue saying that fthose ipeople had
"been waiting for the last four days
to see me and I was not seeing them,
which was, of course, not true because
I had seen them four days earlier.
They came to me and raised the issue:
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The cost of rubber is Rs. 1200. I knew
that the cost of rubber had gone up
and I knew also why it had gone up, ™«
The Rubber Board had organised ex-
port of rubber last year while they
knew that we did not have enough
rubker. 1 discussed this matter with
the Commerce Minister. I told my
cclleague, Mr. Mohan Dharia that
there was a shortage of rubber and
the industry was closing down. They
gheroed my residence one evening.
The industrialists came in about a
dozen cars—about 60 or 70 of them.
Their cars piled up outside the gate
of my house and they came inside
late one evening. I said: “This is
the problem. We need to find some
answer to this”. My colleague
said: “The only course iz to im-
port”. 1 said: “Let us import’.
Between the two of us, we discussed
this matter and it was agreed that
15000 tonnes of rubber should be
imported immediately. I had to
answer a Short Notice Question in
the other Houze. There this question
was put to me. I said, ‘“Yes, there
1s a shortage. It is an unfortunate
situation. We are trying to rectify it
and we are going to import 15,000
tonnes of rubber.”” The day this news
appeared the Kerala Chief Minister
made a statement in the Kerala
Assembly: “We shall not accept any
import of rubber. We will fight the
Centres policy on the imported of
rubber”. The next day, or the
third day, two Ministers from
Kerala and all the Members of Par-
liament belonging to Kerala, irrespec-
tive of their party affiliations—belong-
ing fo every party—the Communist
Party (Marxist), the Communist
Party, the Revolutionary  Socialist
Party, the Janata Party, the Congress
Party and the Congress(I) Party and
perhaps some Independents also—a
plane-load of them—came over. I
was not in the town. They went and
met Mr. Mohan Dharia and they ghe-
roed him saying: “If you are going
to import rubber, it is going t5 create
a major crisis. Please don’t import.
We will make available raw rubber
at Rs, 1000”. I was not in town.
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But Mr. Mohan Dharia got me where-

-ever I was and said, “Listen, all
parties in both the Houses of Parlia-
ment and Members from Kerala, in-
cluding Ministers, are here. They are
telling me that they will be able to
give rubber immediately for Rs. 1,000.
They are pleading with me that we
should not import rukber. So I would
like to stay the immediate import of
rubber, Let us give them a chance”.
I said, “I leave it to you though I am
not very happy.’ He is the Commerce
Minister. He looks after the rubber
industry. His Ministry is the adminis-
trative Ministry that looks after the
Rubber Board and he took the deci-
sion. My friend, Mr, Khurshed Alam
Khan says that there is rubber scan-
dal. What is the scandal? Someone
must be specific about these things,
Sir. It is very easy to just go on
saying there is scandal.

Sir, as far as I am concerned, there
has been a lot of debate in this House
as well as outside about setting up of
Commissions of Inquiry. I say let
this House set up a Commission of
Inquiry., Come on.

SHRI U. K. LAKSHMANA GOWDA
(Karnataka): Mr. Fernandes, for
your informatien the rubber prices
have now come down.

FERNANDES:
That is not the
about the

SHRI GEORGE
That is all right.
question. I am concerned
question of scandal.

SHRI U K. LAKSHMANA
GOWDA: It was not a question of
scandal as such. Whenever the prices
of an agricultural commodity go up
because the commoditv goes out there
is a hue and cry. And if anything
haprens they say there is scandal
They say we are corrupt. That is not
scandal.

SHRI GEORGE FERNANDES- That
is all right. That is not the question.

SHRI U. K. LAKSHMANA
GOWDA: 1 am not talking against
you, I am defending you. There is
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no scandal. The prices have automati-
cally come down.

SHRI GEORGE FERNANDES: That
is all right. That is not the point,
Since the honourable Member made
a statement to that effect in his
House, 1 am making this offer, Let
there be an investigation. I would
ask the hon‘ble Member to preside
over that committee of investigation
and find out what the rubber scandal
is. Let us have it. I am making a
very serious proposal and I hope in
the Parliamentary Committee of the
Congress (I) they will consider my
~ffer to make Mr. Khurshed Alam
Khan the Chairman of an inquiry
committee to go intp the rubber im-
port scandal to which he referred. 1
am offering. But let us not have a
nose talk, Let us have a political
debate.

SHRI INDRADEEP SINHA: Why
not appoint a committee to look into -
tha scandal about the import of
polyester fibre?

SHRI GEORGE FERNANDES: Here
I am on a specific point, Have a
Committee. Let all of you sit down
and appoint a committee, Come out
with your proposals and give your
Anding.

SHR] INDRADEEP SINHA:
c'uding polyester fibre import.

SHRI GEORGE FERNANDES:
Anvthing ag far as I am concerned.
In fact, I have written to the Chair-
man of the Rajva Sabha today about
*4e charge that Mr. B. P. Maurya was
'making in the course of the debate.
I have written a letter saying that a
committee of this House or the Privi-
leges Committee or any other agency
that the Chairman of this decides to
set up must be set up by Mr, Maurya.
That matter will come up the day
after tomorrow. I have sought his
~armission to raise the matter and 1
shall raise it at that point of time.

In-

Sir, we are discussing the whole
concept of the N.T.C.s functicning of
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the textile industry and its function-
ing. ’

SHRI YOGENDRA MAKWANA:
Come to the textile policy.

SHRI GEORGE FERNANDES:
N.T.C. functioning is part of it. And
if you could bring in rubber while
discussing the N.T.C’s functioning,
then I need to clarify. You cannot
just have it your own way. I need
tq clarify this thing. So, Sir, the role
that you have assigned to the N.T.C.
is that of the clothier to the people
and the participation in management
and the total functioning of the NTC,
the expansion of the N.T.C. and the
NTC’s really going to the homes of
the poorest of the poor in this coun-
try and providing them with cheap
and durable and good cloth. That
is the policy that we are going to
pursue.

We have decided on 400 million
metres of controlled cloth through the
mill sector. If we have decided to
gradually phase it out into the hand-
loom sector there is very fundamental
contradiction that has prevailed in

this entire textile industry over the
vears. You have been providing
c'oth Rs 6 or Rs, 62 by calling it

controlled cloth on the one hand pro-
ducing it in the textile mills. making
the consumers pay for it and then at
the same time you have also been
discussing »f a po’icy to encourage
handloom. There is handloom cloth
that is very expensive, very sophisti-
cated, that models use in India, in
Moscow and elsewhere. All that is
accepted. But that is not the bulk of
the handloom cloth, The bulk of the
hand'oom cloth is what the poor peo-
ple use from Assam down to Kerala,
from Bengal up to  Guiarai, The
bulk of the handloom ecloth is what
the poor peorle use.

Now if you subsidise the mill-made
cloth, take it to the rural areas
through vour co-operative societies or
what have you, and then at the same
time say you are encouraging hand-
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looms, then there is a very funda-
mental contradiction. Because, when.
this control cloth goes to the villagers
and is sold at Rs. 1.60 or Rs. 2, the
poor handloom man cannot afford
because to produce a metre of cloth,
the cotton that goes inty it itself costs
Rs. 1.50 or 1.60 and he cannot afford
to sell it at less than Rs. 2 or 3 and
tilen you run into this problem. You
say you are encouraging the hand-
looms while actually, in some form
or other, in a very open or in a
very subtle way, you build up the
private sector, you build up the
mill sector, you Dbuild up the
mechanised sector. So, Sir, when we
Lave said that gradually from the
1111 sector the entire cloth will move
into the handloom sector, we are also
creating a situation where in the
‘ural areas, through the handloms,
Trstly we will create more jobs and,
=acondly, we will produce more cloth.
I do not need to go through statistics;
I am sure hon, Members are aware
of it. But in the next five years, the
production of handloom cloth will go
up from 2.300 million metres in the
current year to 3.700 million metres—
an increases of 60 per cent. Against
a total cloth production increase of
88 rer cent, the production in the
handloom sector is the largest. We
are visualizing an overall increass of
2700 million metres of production in
the next five years. Of these 2,700
million metres of additional cloth that
wi'l be produced in the next five
ears. 1,400 million metres, that is, 65
ner cent, will come from the hand- -
locom sector. This is the role we are
visualizing for handlooms. Of course,
there is the question of how -ne
does go about it, from the supply of
yarn to the marketing of the produce.
(Interruptions) So we have been dis-
cussing expansion of co-nperatives in
the handloom sector. We have a
programme, I do not like to use
the term “crash programme’ because
it is not a term which has a very
happy expression. But we have a
~~ogramme and currently we are im-
plementing this programme at a speed
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that was never thought of before. So,
in the next two or three years, we

Awill be able to cover as much of the
hand loom sector as possible through
a network of co-operatives and,
finally, apex bbdies. So, with regard
to the handloom sector, for instance,
the total outlay in the coming five
years is going to be Rs. 370 crores
which is a lot of money.

SHRI INDRADEEP SINHA: You
have not informed*us how you will
supply yarn.

SHRI GEORGE FERNANDES: I
will come to that; I am discussing the
entire handloom sector.

If you look at the bank credit that
has been made available, whereas in
1875-76 the total amount of bank
credit that was made available under
the liberalised Reserve Bank Scheme
for handloom finance was Rs, 20
crores, in 1976-77 it was Rs. 26 crores.
Last year it almost doubled to Rs. 46
crores and, this year, in the first four
months of the current vear, already
Rs. 36 crores have been made avail-
able to the co-operative sector. So
this i what we have been doing.

Now this whole handloom sector,
the logistics of it, from the supply
of yarn to the marketing of the pro-
‘duce, is currently under examination.
Through the Development Commis-
stoner of Handlooms we are working
cut the best way of making yarn
~vailable, not at prices which will be
Auctuating but at reasonable and
constant prices to the handlooms. and
~arketing of the end products of the
handloom sector, Sir, as I said, we

= discussing the broad policy pers-
‘pectives

SHRI YOGENDRA MAKWANA:
Are you going to subsidise hand-
looms?

SHRI GEORGE FERNANDES: Yes,
we propose to subsidise handlooras.
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SHRI LAKSHMANA MAHAPAT-
RO: From the 16th of this month, we
would not have any fluctuation in the
price of sugar. It will be Rs. 7 a kg.
No fluctuation. Everybody will get
it at Rs 7 a kg. after the decontrol.

SHRI GEORGE FERNANDES. How
many paise does your rupee have,
100 paise or 35 paise? Because, we are
visualizing that sugar will be sold at
Rs. 2.75. My friend obviously has no
concept of the economics of the sugar
industry. That is why he believes that
it will be Rs. 7/-. This is the trouble:
People just do not want to go into it.

SHRI LAKSHMANA MAHAPA-
TRO: Let us wait and see. I have
experience at least.

SHRI GEORGE FERNANDES: Iam
sorry, your experience....

SHRI LAKSHMANA MAHAPATIRO:
You are now peculiarily situated:

Therefore, you are 1n the world m
concepts.
SHRT GEORGE FERNANDES: On

the contrary, we are examining zvery
question and we are taking dec'sions.
When we took the decision to do away
with the zonss, so far as the foecd-
grains were concerned, the same hue
and cry was there. Go to Kerala and
tell me what the people there have to
say avout it. They never received
foodzrains at the price at which they
are now getting. Go to Bombay and
ask the workers there. They never
received foodgrains at the price at
which they are getting now—not even
during the last 15 years. Some peo-
ple have become the victims of slo-
gans. They cannot get out of it. I
can only sympathise with them.

SHRI L. R. NAIK: Sir. what about
the removal of the Excise duty on.
yarn to be suppiied to the handloom
sector?

SHRI GEORGE FERNANDES:
There is no Excise duty on hank yarn.
But, in any case, we are examinng



255 Discussion on

[Shri George Fernandes]

this entire question to see how to
strengthen the handloom industry,
hcw to expand the handloom industry
from the supply of yarn to the mar-
keting of their products and to eli-
minate the middle men also. And
here I would also like to make a
special mention of NTC.

SHRI KRISHNA NAND TOSHI
(Uttar Pradesh): What about master
weavers?

SHRI GEORGE FERNANDES: Yes,
that is the point I am making--co-
operative-wise in the next two or
three years.

SHRI KRISHNA NAND
And what about powerlooms?

JOSHI:

SHRI GEORGE FERNANDES: On
the question of marketing also, I
would like to make a mention that
NTC is also coming up with a market-
ing programme, about which I shall be
able to make an announcement in the
next few days. But a marketing pro-
gramme which wili ehiminate the mid-
dle men is being worked out by NTC.
This is so far as the handloom is con-
cerned. Now, on powerloom, the
policy is very clear,

SHRIMATI PRATIBHA  SINGH:
Would the sale ot the coarse cloth also
go up and would you expand ihe out-
lets of NTC through the NTC shops?

SHRI GEORGE FERNANDES: Yes,
in fact not through shops, but we are
trying to take NTC across the covat-
ry and the whole new marketing sus-
tem which we are going to evoive wiil
be announced very shortly.

Sir, a point has bean made about
the powerlooms. We have decided
that we shali regularise those vower-
looms which are recently called ir-
regular or unauthorised. We have also
decided that we shall be very strict
in seeing that in future there is mo
increase in the powerlooms. I kuouw
there are people who do not hke tins
jdea. I know there are people who do
not want this regularisation. I am
also aware that they do not like 1dea
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of not having more powerlooms

either. But we mean to introduction & 4
legislation, if it should become neces-

sary, and we will seek the guidance of

all the State Governments, wherever

that co-operation is needed, to see that

there is no additional loomage in tne

powerloom sector, that the additional.
loomage goes into the handloom sec-

tor. In the meantime, we have not-
defined what the penalty will be, but

we mean to impose a very deterrent.
penalty so that unauthorised power-

looms are no more an attractive pro-

position to those who like to go into-
them, apart from as 1 said, taking

other measures, legislative and ad-

mmistrative to prevent proliferation.
and emergence of the growth of these-
unauthorised powerlooms.

SHRI KRISHNA NAND JOSHI:
What about the availability of cheap:
dyes to the handloom sector?

SHRI GEORGE FERNANDES. 1.
will come to that at some other puint
of time,

Then, Sir, on the question of khadi,.
I found that of all the people Comrade-
Indradeep Sinha had opposed polyster-
khadi. Polyster khadi, in my view, is:
an area where we are going to create
a large number of jobs. It is an ex-
cellent cloth, as far as the cloth gues;
and that is an area where we are go-
ing to create jobs. If the policy of the-
Communist Party is that there showd
be no creation of jobs but keep on
creating  unembployment ~ then they
should make this a part of their State-
policy also hecausz in Kerala the
policy is dafferent. There, they say:
Create as many jobs as possible, and
as quickly as possible,

SHRI INDRADEEP SINHA: That
was not my point. If you excuse me.
My point was whether blending cuuld
be done in the coftage sector. That
was my objection. And the second
thing T wanted to know whether the
price will be the same as for kh-aio.
it will be increased.
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SHRI GEORGE FERNANDES: Yes,
at the moment, all the khadi blending
is done in the cottage sector., Khadi
blending is done in the small and
cottage industry. And, so far ag poly-
ester khadi is concerned, I do not
see any proklem in having the blend-
ing done in the manner in which it
is being done. The whole idea is to
create more jows in the rural areas.
I think the matter is now before the
Select Committee of both Houses of
Parliament and I hope very soon we
will be able to have this Bill through
—and our ambition of creating hund-
reds of thousands of jobs—literally,
hundreds of thousands of jobs—and
also groviding excellent polyester
khadi cloth to the people would be
fulfilled—with the approval of all, in-
cluding Comrade Indradeep Sinha.
Wool and silk is ancther area.

SHRI INDRADEEP SINHA: What
will be the price?

SHRI GEORGE FERNANDES:
Well, T suppose, it will not be much
more expensive than the conventional
khadi, but certainly it will e more
durable and more attractive, and it
will also appeal to those who have
reservation for khadi cloth because
the kind of eloth you and I wear does
not attract them, that is, those about
whom vou were very romantic a
little while ago.

SHRI INDRADEEP SINHA-
were romantic about you.

SHA[ GEORGE FERNANDES: I
know I enjoy it. My wonly grudge
is that you did not have the right
one, That is all.

They

On woaonllen we have made the
position very clear, I do not intend
to deal with that point. Now the
question of the cotton growers.

SHRI L. R. NAIK: About sericul-
ture.

SHRI GEORGE FERNANDES:
There is a whole massive plan for
expanding sericulture and also ex-
panding the wool sector.
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When one discusses about wool, the
whole policy over the years on wool
has been to make it a luxury, to
Make it as expensive as can be done.
This was the policy. I was to remark
very casually—I do not mind to raise
1 controversy—whether all the policy-
nakers came from that par{ of the
country where they just do not need

» have wool at all, They live in
Delhi and in winter they use wool
“hat about a third of the country?
Almost a third of the country lives in
he north, in the hills, and they need
~ool. In fact, in some parts of the
country, right throughout the year
vou have to use wool, and yet we
“2ve a situation where wool is a
‘uxury. We have to rectify this dis-
tortion.

As far as sericulture is concerned,
it will be one of the areas in which
many jobs will be created in Karna-
taka, in Kashmir, in the North-Eastern
States, all over the country by and
large, and in those states who have,
specialised in this area we propose to
go in for a massive sericulture pro-
gramme,_ the details of which we shall
outline as the plan of action in re-
gard to the Centre’s policy starts get-
ting unfolded This is another area
where we sghall be, I am sure, doing
very well.

Now the question of the cotton-
grower. We have said that the prices
must be stabilised. Where imports
are concerned or where the use of
the man-made fibres are concerned.
it should not he to the detriment of
the cotton growers' interests. There
is this dispute constantly going on
whether there should be monopoly
purchase or the Cotton Corporation of
India should go in only in certain
situations where they need to provide
the necessary price support or the
whole thing should be left o the
normal laws of supply and demand
to take their own course. We have,
Sir, decided that the Cotton Corvo-
ration of India would play a domi-

nant role from now on in taking care
nt tha 4 PRLY NS S 1 .

wninna
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crop 1s concerned. On the question
purchase, one of the Hon. Members
was to say that when the new Gov-
ernment came, it upset the entire
upple cart o the monopoly purchase
scheme of the Maharashtra Govern-
ment. I am rorry to say that
I do not think that i1t was something
whera we had a say [ think the
scheme collapsed bhecause of the pro-
blems into which the society itself ran
into. They ran into severe problems,
and I am sure, those who represent
the interests of the cotton growers
are aware of these problems. Why
should this be put on the Govern-
ment of [ndia?

PN S

SHRT INDRADEEP SINHA: The
mai1 problem wus that the Reserve
Bank refused to advance .oans.

S:dRI GEORGE FERNANDES- In
what situation? Why? Were the
payments to the growers? Why did

the Reserve Bank have to come? I am
sire, Mr. Deorao Patil 1s aware of
this fact. I am sure, Mr. Dhabs s
aware of this fact. If they think
that any stick ig good to bLeat me
with, it 1s another matler. Otherwise,
there were certain situations. The
Government of Mahavashira has also
made a proposal. We told them i{hat
we were prepared to discuss with
them. The State Government of
Punjab has also come forward with a
proposal. They would lhke to set up
a cotton corporation of their own. All
the cotton growing States have certain
ideas. There 1s the Cotton Corpora-
tion of India. If we can coordinate
all the Siates where cotton 1s grown,
if the States have some ideas, 1 say.
we are prepared to go along. We
went the cotton-grower to be paid a
tair price, a good price. We will not
do anything where import is conceri-
ed, where export is concerned be-
cause we are in a position just now
{; export a little bit of cotton also,
cr the use of the man-made fibres is
concerned. That is why, while dis-
cussing the question of the whole
concept of the man-made fibres, we
cnid that wa <hall use the man-made
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our cotton sector, to the cotton~

grcwers’ interest.  So this naturally
will be taken care of.

Now, a point was raised that the
price of cotton goes down: but the
price of cloth goes up. I have tried
to study the overall situation of the
last tew years. I do not find any
linkage between the price of cotlon and
the price of cloth, ®ow, thig is ot
to say that when the mills go on
putiing up the prices, 1t is something
that we should sit back and look at.
Thers 1s no control on prices Agreed.
But one would expect the milis to
exercise a certain restraint where tne
prices are concerned becausa the
Government has powers in relation
to this; the Government has powers
to intervene. The policy of my Gov-
ernmeant is—and T consider 1t a right
policy—not to interfere, not to inter-
vene to the extent that is possible.
But 1f people really begin to take the
law into their own hands, where prices
are concerned, where the question of
making available adequate supplies s
concerned, then, Sir, intervention g¢an
become necessary. So, we are work-
ing on this. In fact, I think 1t was
again Mr, Indradeep Sinha who re-
ferred to the BICP costing and all
that. Perhaps he was not aware
that the man who prepared the BICP
report is the Secretary of the Industry
Ministry currently. He asked whether
the BICP report was considered while
framing policy. Well, the man wbo
prepared the BICP report was also
associated with the framing of the
policy as Secretary of the Ministry.
Therefore, the report was not only
considered. but the man who prepared
the report considered it.

SHRI INDRADEEP SINHA: Make
it available.

SHRI GEORGE FERNANDES: That
1s another matter. BICP reports are
not generally made available.

SHR1 L. R NAIK: What anout
building a buffer-stock of cotton?

SHR] GEORGE FERNANDES: We
intend to give to the Cotton Corpora-
tion of lndia adequate authority, ade-

L ) I W)
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which both the industry and 1the
growers face, because both have faced
problems  When there was not ade-
quate cotton produced in the country.
prices shot up to a point where the
industry had to lose money. Nobody
can deny that also. For instance, I
will give you the figures for 1977 A
siudy was made of 115 textue mills,
and out of the 115 textile mulls, 70
sullered losses in tee yzar 1877. Now
this has also happened. Therefore,
how 1o reconcile the interests of the
grower with the interests of the con-
sumer, because the mill-owner is only
a processor? I know the mill-owner
wants to make a quick pie. Bui he 1s
only a processor. He also takes ad-
vantage of the market situation. For
inslance, there 1s no justification ror
the current price rise. I do not want
any mill-owner to tell me “But ‘here
15 no linkage!” There may be no link-
age, but what 1s the justificalion?
When the price of cotton goes down,
when cotton 1s avaiiable. when there
has been no increase in the prices of
other commodities, what is the justi-
fication for the increase in price”
These questions are there. These are

qguestions we shall deal with as and
whan the situation comes up. We
shall deal with them, we shall deal

with them specifically, with all those
who are concerned, as I said, as and
™ ~when the question comes up before us.

SHRI L. R. NAIK: As regards the
buffer-stock, it is estimated that this
year’s production is to the fune ol
65 lakh bales. There are 12 lakh
hales of last year So the supply
wouid be to the tune of 77 lakh bhales.
Now, the country's reguirement 18 to
tha {une of 66 lakh bales. So *here
will pe a surplus of 11 lakh bales.
Will that not be a buffer-stock if you
rurchase the whole stock  through
vour CCI?

+ SHRI GEORGE FERNANDES: Yes,
wherever it is necessary for us to
take any remedial measures al any
given point of time. whether through
butfer-stocking or through other forms
of market support or monopoly pur-
chase, we shall deal with the situation
as and when it comes ub. But I
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would like to make a very definite
statement that while considering this
entire policy i1n regard to the textile
industry, thie interests of the cotlon
growers will also be of primary con-
cern to tha Government.

Sir, I think I have answered all the
questions that came up in the course
of the discussion, There have been
some specific points made about the
tunctioning of the Khadi Board ~nd
about licences being given 1n regard
to the manufacture of carpets through
mechanised methods, etc. Sir, I
think ..

SHRI DEORAO PATIL: Who will
fix the price of cotton?

SHRI GEORGE FERNANDES: Just
now wea have a mechanism, wherepy
the Agricultural Prices Commission is
currently doing those exercises, And
11l such time as we do not have a
mechanism to do that, I think we can
use that mechanism.

I think I shall not deal with the
specific points that have been 1aised.
One or two specific points have also
heen made. I would like to assure
the hon. Members that in any area
where there has been any act of cor-
ruption, any act of mismanagement,
we shall take immediate steps to see
that those things are set right, whether
they are the State Khadi Boards or
they are nationalised textile mills.
‘Now they are National Textlle Corpo-
ration mills,

The only point which I would iike
{o meet is the one made by M.
Khurshed Alam Khan, that we have
given licences. We have giver no
hicences during the last sixteen morths
tor manufacturing carpets by the use
of machines. We have not done that.
There were licences that were given
earlier including one to Modis and one
1o Birlas in an area which was not
open to the large houses. But this
was done. $So, these things have been
done. Of course, 3ometimes people
suddenly get up and speak, 1f I may

dlemie dmemmnn JIR VU |
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but people like me have got 10 listen
to them. But I would like to assure
the House that all those points that
have been made during the course ot
the debate would be given due consi-
deration and our effort will be to
see that through the textile policy that
has been presented to the couniry for
the first time the people get good,
durable, cloth, the workers ge. what
is their due, participation by  the
workers in the NTC and elsewhere s
also systematised and institutionalis-
ed, the interests of the cotton-gro-
wers are protected and a proper mix
of the other sectors of the cotton
textile industry or the man-made
fibre sector is brought about and the
country gets a good cloth.

MESSAGE FROM THE LOK SABHA

The Scheduled Castes and Scheduled
Tribes Orders (Amendment) Bill 19378

SECRETARY-GENERAL: Sir, I
have to report to the House the fol-
lowing message received from the
Lok Sabha signed by the Secretary of
Lok Sabha:

“I am directed to inform Rajya
Sabha that Lok Sabha, at its sitting
held on Monday, the 14th August,
1978, adopted the annexed mntion
in regard to the Scheduled Castes
and  Scheduled Tribes Orders
(Amendment) Bill, 1978

2. 1 am to request that the con-
currence of Rajya Sabha in the said
motion, and also the names of the
members of Rajya Sabha appointed
to the Joint Committee, may be
communicated to this House.

o MOTION

That the Bill to provide for the n-
clusion in, and the exclusion [rom,
the lists of Scheduled Castes and
Scheduled Tribes, of certain castes
and tribes, be referred to a Joint
Committee of the Houses concis“ing
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of 30 members. 20 from this House, |
namely:—

(1) Shr1 D. Amat

(2) Shri S. R. A, s, Appala-
naidu

(3) Shri B (. Kamble

(4) Shr1 G. Bhuvarahan

(5) Shri Bega Ram Chauhin

(6) Shr1 S. @ Das

(7) Shri Durga Chand

(8) Shri Krishna Chandra

Halder -

(9) Shri Ram Sewak Hazarl
(10) Shri Kusuma Krishna

maidu

(11) Shri Dalpat Singh Pnraste
(12) Shri1 Mohan Lal Pipil
(13) Shri K. Prakash

(14) Shr1 S. Ramasamy

(15) Shri S. H. Naik

(16) Shri Shankar Dev

(17) Shri T. S. Shrangare
(18) Shri Ramiji Lal Suman
(19) Shri Suraj Bhan

(20) Shri1 Dhanik Lal Mandal

and 10 from Rajya Sabha;

that in order to constilute a sitt-
mg of the Joint Committee, the
quorum shall be one-third of the
total number of members of the
Joint Committee;

that the Committee shall alsy Dbe
instructed to examine the lists
contained in the Constitution
(Scheduled Castes) Order, 1950
and the Constitution (Scheduled
Tribes) Order, 1950 and to suggest
amendments thereto in their report;

that the Committee shall make a _
report to this House by the last day
of the first week of the next sess.on;

that in other respects the Rules of
procedure of this House relatin~ to
Parliamentary Committees shall
apply with such variations and modi-





